
4069 Resolution re: DECEMBER 6, 1960 Report of Railway 4070 
Convention CommitteI!' 

Shri Abid All: On behalf of Shri 
Nanda I beg to move for leave to in-
troduce a Bill to regulate the employ-
ment of women in certain establish-
ments for certain periods before and 
after child-birth and to provide for 
payment of maternity benefit to them. 

Mr. Speaker: The question is: 

''That leave be granted to intro-
duce a Bill to regulate the em_ 
ployment of women in certain e!!-
ta blishmen ts for certain periods 
before and after child-birth and to 
privide for payment of maternity 
benefit to them." 

The motion Wlls adopted. 

Shri Abid Ali: I introduce the Bill. 

U.:05 bra 

RESOLUTION RE: REPORT OF 
RAILWAY CONVENTION 
CO~ontd. 

Mr. Speaker: The House will now 
reslllie further d.iscu.ssion of the fol-
lowing metion moved by Shri Jagjivan 
Ram on the 5th December, namely:-

''That this House approves the 
recommendation! contained in the 
Report of the Committee appoint-
ed to review the rate of dividena 
which is at present payable by the 
Railway lJndertaking to General 
Revenues as well as other anci-
llary matters in connection with 
the Railway Finance vis-a-vis the 
General Finance which was pre-
sented to Parliament on 30th 
November, 1960." 

Shri Naushir Bharucha may continue 
his speech. He has already taken 19 
minutes. I will allow him one more 
minute. 

Shri Naushir Bharueha (East Khan-
desh): Yesterday I was told that I 
can take half an hour, out of which I 
have tsken only 19 minutes. So, I 
hope I can have 11 more minutes. 

8ardar Hukam SinCh (Bhatinda): 
Yesterday he had moved a substitute 
motion and because he wanted to 
cover many points I told him that he 
can have such time as he feels neee8-
1I8l")'. 

Mr. Speaker: Well, I stand by 
what has been said by the Deputy-
Speaker. 

Shri Braj Raj Singh (Ferozabad): 
Shall we continue with this Resolu-
tion fur the whole day? 

Mr. Speaker: We have now got " 
hours and 20 minutes. We are now 
starting at 12 O'Clock. Well, we will 
continUe it for the whole days. How 
long will the Minister take! 

The Deputy Minister of Rallways 
(Shri Shahnawu Khan): About 46 
minutes. 

Mr. Speaker: Then I will call 
him at 4'20. 

An hon. Member: What? 4:201 

ShrI Shalmawaz Khan: Even half 
an hour will do for me. 

Mr. Speaker: I will call him at 
4'21. Or, to be on the safer side, I 
will call him at 4.30, May I now 
have an idea as to how many mem-
bers want to participate? I find that 
there are 11 hon. Members. I will 
give them ten minutes each. 

Shrl Naushir Bharucha: will 
try to conclude very much earlier. 

Mr. Speaker: I leave it to him. 
do not want to go behind what has 
been said by the Deputy-Speaker. 
I leave it to him entirely. He can 
have 11 minutes. But it will be 
better if he concludes earlier. 

The Minister of State In the Minis-
try ot Transport and CommUDicatiou 
(Shrl Raj Bahadur): Are we to under-
stand that the supplementary demanda 
will still be taken up today? 

Mr. Speaker: No, there is no chance. 
This Resolution will take up the whole 
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day and will be concluded today. Now 
'ihri Bharucha. 

Shrl Naushir Bharucha: Yesterday, 
speaking on the aspect of depreciation 
I said that the amount of Rs. 70 crores 
reserves for the next five yearll was 
too low and that it did not take into 
consideration the additions to the assets 
liuring the course of the Third Plan. 
Also, it does not take into considera-
tion the fact that the dollar loans 
bave to be repatriated and that 
replacement of assets from these loans 
has to be thought of. According to 
my opinion, even by the rule of the 
thumb method the minimum amount 
to be set aside for depreciation should 
be Rs. 90 crores. 

Coming t{) the question of ruleR 
regarding the allocation between capi-
tal expenditure, revenue expenditure, 
depreciation and the development 
fund, I am of the opinion that this 
rule should be re-examined by a 
committee with a view to seeing that 
the allocations take place on a more 
sound and scientific line. 

Speaking about the development 
fund, the CQnvention Committee has 
recommended continuing the SUIle 
practice as is obtaining today, that is, 
temporary loans should be received 
from general revenue.; and develop-
ment fund should be financed accord-
:i:ngly. It would be seen that on 31st 
March 1961 the development fund 
will have Rs. 33 crores and the Audi-
tor-General has objected to further 
loans being taken from general 
revenues for this pUrpQse. I have not 
been able to understand the recom-
mendations of the Committee with 
respect to development fund. One 
of the recommendations is that there 
should be an ad hoc adjustment from 
the development fund to the capitAl 

l!'09 hrs, 

[Sum JAGANATHA RAo in the Chair] 

of the cost of new lines under con-
IItruction as on 1st April 1955, which 

Convention Committee 
were charged to the development fund 
and the balance should be repaid from 
the revenue reserve fund. Whatever 
the implication of this recommenda-
tion is, the fact remains that the deve-
lopment funds depends upon borrow-
ing and to that extent it will have to 
repay loans. And how far it will 
improve the development activities re-
mains to be seen. 

Another point of importance recom-
mended by the Convention CQmmittee 
is setting aside Rs. 3 crores per annum 
for users' amenities. As it is, we al-
ways hear every year at the time of 
the Railway Budget as to how far pas-
sengers and other users of the rail-
ways benefit from these type of ame-
nities. To put it mildly the amenities 
hardly exist. I should like ro know 
axactly from the hon. Minister what 
he proposes to do with these Rs. 3 
crores only and whether it is not pos-
sible to set aside a larger amount. 

~ing to the question of merger 
of passenger tax with railway fares, I 
think the suggestion may be accepted, 
I fully agree with the recommendation 
of the Convention Committee that by 
imposing passenger tax on J:IIilway 
fares the margin for increasing the 
railway fares has been curtailed. To 
that extent the Railways are not In II 
position to raise their fare. Therefore 
it is but right and proper that some 
sort of adjustment should be effected 
and the passenger tax should be merg-
ed with railway fares. The amount of 
Rs. 121 crores which the Railways say 
they would pay in lieu of passenger 
tax seems to me ro be a reasonable 
via media and the States which share 
in the passenger tax ought to be saUs .. 
fied with it. 

But once the passenger tax is merg_ 
ed with the railway fares does the hon. 
Railway Minister give an assurance 
that at least for the next five years 
there will be no increase in passenger 
fares? Otherwise, does he want first 
to absorb the passenger tax in 
the railway fares and then come 
with proposals for increasing 
the fares? That aspect requires to 
belooked into, 
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Incidentally the MPs will benefit by 

this proposal because their travelling 
.allowance that they will get if the 
passenger tax is merged now would 
.be increased by a few rupees. 

Corning to the question of amortisa-
"tion fund, I am afraid the purpose of 
the fund has been lost upon the Con-
vention Committee. Amortisation 
lund as applied to depreciation 
:accounting means a method of charg-
ing the capital cost of an asset to 
operating expenses after the service 
life of the asset has been exhausted. 
Resort to amortisation fund is usually 
bad when the Railways or any public 
utility concern has not set aside ade_ 
quate depreciation. Amortisation 
would be justified mainly in cases 
where depreciation of assets has not 
been foreseen as for in,-tance due to 
obsolescene on account of scientific pro-
gress when suddenly certain assets be-
rome useless and the actual service life 
has not been run through. Therefore I 
do not lDlderstand how the Railway 

'Convention Committee links up amorti-
lIation fund with repatriation of dollar 
loans. No doubt, the dollar loans have 
10 be repatriated but there might be a 
separate fund set aside for it and we 
might call it a 'foreign debt service 
fund' or whatever you like. But 
merely because a dollar debt exists 
1here is absolutely no ground for 
tteating such a fund. The point II 
1his. Since the Railways are not set-
ting aside adequate depreciation some 
·type of other fund requires to be set 
up for the purpose of accumulating 
-sufficient funds for the repayment ot 
dollar loans and interest thereon. 

Corning to the question of deterred 
dividends on new lines, the 1954 Rail-
way Convention Committee had 
recommended that dividend to the 
General Revenues on the capital-at-
charge on new lines should be equal 
to the borrowing rate of Government 
departments. It also said that new 
lines should not pay contribution for 
five years. The Railway Convention 
Committee started interpreting what 

this actually means and it says that 
the new lines are not to pay any tiivi-
dend for five years but only after five 
years provided there is a surplus. I 
do not know where did they get this 
thing from. In other words, the Rail-
way Convention Committee under the 
pretext of interpreting what the 19M 
Committee said have extended the 
moratorium holiday and what they 
are actually doing is that they are 
interpreting a debtor's bond they 
themselves being debtors! In other 
words, the General Revenues expected 
that new lines would also pay the 
necessary contribution at the end of 
the five-year period. It is no 1118 
saying that they will pay if there is 
a surplus, which really means 'pay-
able when able'. I do not think the 
General Revenues or the 1954 Com-
mittee intended that. The correct 
interpretation to my mind is that new 
lines must pay at the end of five years 
the necessary contribution to the 
General Revenues based on the capi-
tal-at-charge and they cannot afford 
to say that they had made no profit. 

Today in the Statesman there has 
appeared an editorial with the head-
ing 'Railways win'. At first I thought 
that there might have been some 
cricket match or something. Later on 
it turned out that that editorial was 
based on the Railway Convention 
Committee report. The editorial 
says that all along the line the Rail-
ways have won hands down and the 
General Revenues have suffered. This 
Is an impression that is created in 
the minds of the public. The overall 
Impression left, if I may say by way 
of conclusion, is that the Report Indi-
cates that the Committee is not pre-
pared to face squarely the basic issuet 
of Railway finance and there is no 
justification whatsoever for further 
delaying the settlement of these 
issues. For the next five years the 
Convention will deprive the General 
Revenues of its legitimate share of 
return on capital investment and It 
will create a bigger backlog of accru-
ed depreciation. I do not know how 
this continued camouflage of the 1"eal 
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position of Railway finance is going to 
help either the Railways or the pub-
lie or the General Revenues. Later 
cn with the lapse of time it will make 
correction of this defective position 
extremely difficult. I have, therefore, 
moved my amendment and I do hope 
the Government will pay attention to 
it. 

Shri V. P. Nayar (Quilon): Mr. 
Chairman, Sir, before I deal with 
some of the recommendations of this 
Committee I would like to make a 
few observations about the Committee 
itself and its functioning. 

As you are aware, this Committee 
is the second of such committees 
appointed since Independence and 
cannot for the life of me understand 
how the Committee has already deve-
loped a convention whereby hon. 
Members who function in the Com-
mittee are prevented from writing a 
minute of dissent. This Committee 
had been appointed by the House just 
because the House as a whole had not 
found it convenient to go into the 
details, to collect evidence if it was 
necessary or to sift the mass of 
material which might be placed before 
it. It was as a question of conven-
ience that the House resolved that 
this matter would be decided upon by 
a Committee and in the Committee 
you find that all shades of opinion in 
the House had been represented. What 
is more and it is a welcome feature 
too for the first time, the Committee 
has chosen to place in the Library all 
the records which it had. With all 
this it is very strange how the Com-
mittee could develop a convention 
Uld say that hon. Members who 
wanted to express an opinion dit!erent 
from the opinion held by the majority 
could not do so. I contend that this 
takes away from the House the right 
to know what their views had been. 

Mr. Chairman: It is an unanimous 
Yeport. 

811ri V. P. Nayar: I understand-
I am subject to correction-that there 

Convention Committee 
have been some difterences of opi."Iion 
inside the Committee. As you know, 
an hon. Member who functioned in 
the Committee cannot disclose ..... . 

Mr. Chairman: I was a member of 
the Committee and I know what it 
was. 

Shri V. P. Nayar: Another member 
of the Committee who is equally 
responsible has told me that it 
was not possible for him 
to write a minute of dissent as he was 
specifically told that the convention 
was that it was not open to him to 
do so. I cannot understand this. 

Mr. Chairman: To my knowledge 
no such discussion took place in the 
meeting. 

Shri Narasimhan (Krishnagiri): On 
a point of order, Sir. Is it desirable 
or consistent with the good function-
ing of the House to say something 
abou~ a member of the Committee 
when the Committee has given a 
unanimous report that somebody said 
something without specifying the 
name? It is unfair to the Committee 
as a whole that af~er giving a unani-
mous report an hon. Member thought 
otherwise. 

SIIri TaJlgamaDf (Madurai) : It III 
open to any hon. Member to append 
a note of dissent. That is the point. 

SIIri V. P. Nayar: I am sorry the 
Chairman of the Committee does not 
seem to be in the House. I would 
like to have a clarification from him 
because I was definitely told that a 
member had no right to append a 
minute of dissent. If that is so, it is 
very, very regrettable because we 
appoint certain hon. Members ,(0 func-
tion in the Committee in order that 
they may go into the questions in 
great<'r detail than would be possible 
for the House a, a whole. I find also 
tha~ even if it Is a unanimous report 
of the Committee. it comes in for 
very s!'vere ~riticism. As you have 
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assured me that it is not so, I do not 
propose to go into greater detail 
would like the Committee to lay down 
a rule hereafter at least that Members 
who are keen on appending a Minute 
of~sent may do SO in order that the 
House may have their views also. 

Cominl: to the recommendations, 
ind that some of the recommenda-
tions have to be welcomed while 
others ..,e not above criticism. I do 
not share the views of the hon. 
Member Shri Naushir Bharucha in 
some of his observations. I know 
that his views on scientific matters 
and scientific methods are deservedly 
entitled for respect in this House at 
least if not outside. But, I am sorry 
that he did not also give us the solu-
tion which I thought we could get 
from him. This report shows that 
several questions which they ought 
to have considered in great detail 
have not been considered by the 
Committee. I find from the report 
that the Committee started function-
ing by giving a sort of questionnaire 
to the Railway Board; on each ques-
tion, the Railway Board addressed a 
memorandum and the memoranda 
have been considered in detail. I find 
that all the information that was 
available with the Railway Board has 
not been given to the ~ommittee. 

I am only giving one or two 
examples. I find from the review of 
Shri Jagannathan, Financial Com-
missioner for Railways that there was 
R controversy between tae Railway 
Administration and the Comptroller 
and Auditor General. On page 63 of 
the memo, I find that a suggestion 
was made by the Comptroller and 
Auditor General, in this connection, 
namely that the expenditure from 
the Fund should be limited to the 
amounts available as a railway sur-
plus without having recourse to loans 
from General Finance. I also find 
from the colleetion of memoran\ia 
that this question was raised. On 
itoing through ,the documents, I do 
not find any in which the Comptroller 
and Auditor General had expressed 

his vi_so I would like to know 
what his specific views have been. I 
would very much like to haVe the 
text of the views as expressed by the 
Auditor General. I am not going into 
the question whether the Auditor 
General has been correct or the Com-
mittee has been correct. On a matter 
in which the Auditor General takes a 
different view and the Committee is 
not inclined to accept the view of 
the Auditor General, I think the 
House is entitled to know what exact-
ly the view of the Auditor General 
has been. I do not find this from the 
records available before ,this House. 
There are other points on which I 
find that the information made avail-
able to the Committee was not com-
plete. I am not going into that either. 

Taking the recommendations, I find 
that in some matters, the Committee 
did not come to a conclusion in any 
positive manner. Take, for example, 
the recommendation about Amortisa-
tion fU1\d. The recommendation 
which is printed in italics says: 

''While ,the Committee appre-
ciate that the financial position of 
the Railways during the next 
quinquennium will not be favour-
able for the creation of an 
Amortisation Fund, ,they will 
nevertheless feel that this ques-
tion should not be lost sight of 
inasmuch as in the context of the 
repatriation of all other dollar 
1Pans. it will assume importance." 

What is this recommendation? What 
we wanted to know is whether 
Amortisation Fund was necessary to 
be set up immediately or not. They 
say that it should not be lost sight of. 
I am not .oing into the merits of the 
Amortisation Fund or the demerits of 
that. I am only asking-I need not 
ask the Minister; he is not responsible 
for the Committee's report-I am only 
suggesting that the Committee has 
not made a specific recommendation 
as to waether an Amortisation Fund 
has to be immediately set up or not. 
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Dr. M. 8. Aney (Nagpur): That is 
not to be set up now. The matter 
may be kept in view some time later. 
That is what it means. 

8hri V. P. Nayu: 
the para begins thus: 

Unfortunately, 

''The need for creat.in& an 
Amortisation Fund and the ex-
tent to which the capital-at-charge 
of the Railways should be written 
down was considered by the Rail-
way Convention Committee, 1954." 

It had been considered in 1954. They 
also did not make any specific recom-
mendation. The point at which it has 
to be created was again considered 
by this Committee. Even then no 
recommendation had been made. I 
am only saying that there is no 
definiteness about this recommenda-
tion. 

The recommendation a. regards the 
Depreciation fund also requires detail-
ed examination. I agree in this res-
pect wi:h Shri Naushir Bharucha. I 
say that it is because there was no 
proper accounting and no proper 
costing to the extent desirable or 
necessary that the Committee was 
forced to agree to the views of the 
Railway Board that it can be fixed at 
a pre-detennined ad hoc figure. I 
cannot understand why in calculating 
depreciation, a pre-determined figure 
has been fixed on an ad hoc basis if 
the Railway Board had all the details 
on which depreciation has to be cal-
eulated. There is another 'd:ifficultT. 
If we do not calculate depreciation In 
a manner in which It is necessary at 
present, the effect of calculating 
depreciation in a wrong way would 
be disasterous 15 or 20 years hence. 
On the one hand, if you calculate 
depreciation at a rate which lis more 
!\han necessary, you would have 
ffiverted Rvailable fund. unnecessari-
ly from currently useful and urgent 
needs. On the other hand, if depre-
ciation is calculated to a lesser eJOent 
than what is necessary, after 20 or 
25 years, there will be paucity of 
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funds in future. Life of most of the 
Railway equipment will be very long 
and each will vary. I know, the 
depreciation on rolling stock would be 
different from the depreciation on 
communications equipment. The 
depreciation on buildings cannot be 
the depreciation on bridges. Taking 
into consideration all ·that, it was 
absolutely essential for the Railway 
Board and the Committee to find out 
how actually the depreciation could 
be calcula ted, having regard to the 
necessity of development in future. 
If it is a private company, you know 
very well that depreciation is calcu-
lated on a percentage. It is required 
for the purpose of Income-tax also. 
On the one hand, you say that con-
tribution to the General reserve is 
calculated on a percentage basis. We 
have figures for capital-at-charge. We 
have figures for several other things. 
But, for the purpose of calculating 
'depreciation on a percentage basis, 
we do not seem to have the necessary 
figures. I know that it is because the 
Railway Administration does not have 
at present detailed costing and detail-
ed accounting in order to justify 
calculation on a percentage basis, in 
order to provide some figure; they 
have jumped to the calculation of 
Rs. 65, 67, 70 and 72 crores. I do not 
for a moment agree with Shri Naushir 
Bharucha when he said that depre-
ciation should be calculated at Rs. 90 
crores for the simple reason that that 
also is a pre-detennined ad hoc figure 
for which he gives no basis. If he 
could have convinced us by quoting 
figures that instead of Rs. 70 crores 
whiCh is fixed as the average for 5 
years ... 

Sbri Naushir Bharucha: May I point 
out that working it out on the basis 
of income-tax depreciation allowance, 
if you take not merely the capltal-
at-charge, but also other factors, it 
will work to something like that. 
That even is on the conservative side. 

Shrl V. P. Nayar: I do not want to 
be conservative at all in calculating 
depreciation. But, the point is. Shri 
Naushir Bharucha himself, who argti-
eli it in a very able manner, should 
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have given us an idea of how depre-
ciation as calculated at Rs. 70 crores 
is wrong and why we should go in, 
instead of Rs. 70 crores, to Rs. 90 
crores. I am not suggesting any 
figure for the simple reason that I do 
=t have the details before me. I 
urge that every detail should be col-
lected and depreciation should be 
calculated on the basis of a percen-
tage. When contribution to the 
General reserves is based on a per-
centage, I cannot understand why it 
is impossible for depreciation to be 
calculated on a percentage basis. I feel 
that the depreciation which varies to 
the extent of Rs. 2 crores and 3 crores 
as we go from year to year in the 
Third Plan will not be justifiable for 
the simple reason that the develop-
ment which is in view wj.I not justify 
that. 

In regard to the contribution to the 
general reserves, I cannot for a 
moment agree with the views of Shri 
Bharucha. He says because dollar 
loans wilJ have to be repatriated, 
becauS\e we have incurred., for ithe 
specific purpose of the railways, loans 
to the extent of Rs. 140 crores at 4 to 
5 per cent . . . 

Shri Naushlr Bharucha: Five and a 
half to 6 per cent. 

Shri V. P. Nayar: I stand corrected. 
He says the railways must be com-
pelled to pay at least that interest. 
He forgets the fact that the railways 
cannot be equated to a purely com-
mercial undertaking. He asks: if the 
railways cannot contribute to the 
national economy, what is the purpose 
of the railways' existence. The rail-
ways exist not for that purpose, but 
for other purposes. The point is np 
Wldertaking of a character of the 
Indian railways can be compelled to 
pay ~he interest on the loans whlch 
1Ile Government procures for it. If 
we stretch Shri Bharucha's argument 
a little further, every public under-
taking, whether it is a utility under-
taking or a commercial undertaking, 
would havt! to pay the Interest fully 

on the loans specifically procured for 
it, which is impossible in the present 
con text, for in some of the industries 
we know for 20 years we will get no 
return and yet the State has to run 
the industry. If one keeps in view 
the fact that the railways function 
not merely as a commercial under-
taking but also as a public utility 
concern, his argument falls to the 
ground. 

We must also consider the fact that 
the railways contribute indirectly 
Rs. 30 to Rs. 35 crores, perhaps more. 
These are ali rough calculations. This 
aspect should also be taken into 
account' in fixing the rate of contri-
bution. 

I am not for. raising the percentage 
from 4 to 4.25 as recommended, 
because no case has been made out 
for the increase. What is the j ustifi-
cation for it? Again, I speak subject 
to correction because you have been 
in the Committee. I understand that 
in the committee itself there was a 
view that this need not be raised. 

Sbri T. B. Vlttal Rao (Khammam,. 
It is here in the report itself. 

Shri Narasimhan: There are always 
two sides to any question. 

Shri V. P. Nayar: But the Chair-
man just now said that there was no 
difference of opinion. 

Mr. ChaIrman: There was a discus-
sion, ultimately this was the unani-
mous report produced. 

Shri V. P. Nayar: It is very clear, 
and I think the report also indicates 
that the opinion was not unanimous. 

In making our calculations we for-
get the fact that the railways are not 
a purely commercial concern. We' 
also forget Its indirect con~ribution of 
about Rs. 35 crores. Besides, there 
are so many other advantages which 
acerue to the nation through the rail-
ways which are not perceptible In 
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terms of figures. Its utility aspect One more point about overcapitaii-
can never be calculated in terms of sation. Here also I know the figure 
rupees, annas, pies. Further, the has been arrived at after some calcu-
railways require more money for their lation. I do not say all the necessary 
development just now. This increase ca!culations have been made, but the 
of 0.25 per cent to the general reve- figure of Rs. 121 crores is not just a 
nues is also not going to make a surmise as is sought to be made out 
sizeable difference in the general by Shri Bharucha. There is some 
budget. basis for it, though it may not lie 100 

There is also ·the aspect of the con-
tribution which goes to the States. 
That contribution has now been fixed 
on an ad hoc basis. That, I think, is 
not justifiable because I do not think 
the States have been consulted in this 
matter. The States can command 
much less tbances than the Centre. 
In devising their estimates 10r the 
Five Year Plans they would have 
taken into account whatever would 
accrue to them by the increase in 
traffic in their States. They would 
not have worked out on the basis of 
the average from 1950 to 1955. In 
some of the Sta~es, for example, there 
are new lines and there are chances 
of a higher revenue from this acco-
unt. So, I do not think that it is 
proper that an ad hoc lump sum 
should be fixed without reference to 
the States who must have relied at 
least to some extent on the increased 
contribution from the railways conse-
quent on increased traffic in the State. 
They will now get only the average 
of the past five years. 

Shri Naushtr Bharucha: The pas-
senger tax was not in existence until 
two years ago. 

Shri V. P. Nayar: Average of the 
last three years in that case. 

We know in some of the Stales rail-
way traffic will increase by a substan-
tial percentage. 

Shri Rajendra SlDch (Chhapra): 
Especially in Kerala. 

Shri V. P. Nayer: Yes, because we 
have a new line of 80 <to 70 miles. It 
is not merely in Kerala, in Bihar also. 
The States will not get advantqe on 
that. I submit that this recommenda-
tion should not have been incorporat-
ed in the report-

per cent correct. In all our calcula-
tions we have to take into account 
this overcapitalisation, and I have a 
feeling that the estimate of Rs. 121 
crores is on the correct side. 

With these observations I commend 
the recommendations. 

Shri Achar (Mangalore): The main 
purpose of the committee has been 
to settle this dividend-the others are 
more or less subsidiary points--and 
the result has been a recommendation 
to increase it by 0.25 per cent I must 
say at the very outset that I am 
against this. 

Before I make a few observations 
on this point of railway finances, I 
would like to lay emphasis on the 
question whether the railways sho·.ild 
be used as a machinery of taxation. 
I can understand the principle that 
interest should be paid, and then you 
proceed to fix the rate of interest. 
Formerly it used to be 3.15, 3.18, 
3· 50 etc. But what do you find in this 
report? This is the main quarrel I 
have got. I will not go into the ques-
tiOn whether it is a utilitarian or 
commercial service. Though I am of 
the view that it is more of a utilita-
rian service, and the Railway Minister 
also was once pleased to say that It 
was more of a utilitarian service, for 
the sake of argument let me con-
cede that it is a commercial service. 
Here is a monopoly commercla1 con-
cern nul by Government, and It has 
been advanced certain amounts which 
coostitute the capi~-at-c:barg~. Un-
fortunately, that also has not been 
fully gone into. I wish that at least 
one of these committees had gone into 
this matter and found out exactly 
what the capU.l-at-cbarge Ill. Our 
railways are nearly a century old, or 
even a liWe more, because, the raDwwy 
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centenary was celebrated araly a few 
years ago. Some amoWlts have been 
invested in the railway companies 
before, and the whole thing was taken 
over by Government later on, and it 
is now in their hands. For the invest-
ment made, if Government want, and 
rightly too, a dividend let them be paid 
that dividend. I have no objection. 
But what div dend should be paid is 
a point which has to be decided after 
deciding wha~ the capital-at-charge is. 
Why do ,ther considerations come in,. 
I wish the report had stated this aspect 
clearly. 

The report only say. 'by way of in-
terest and something else'. What la 
tha t 'something else'? .s it that you 
want to tax the railway-us"ng public 
for ~etting fWlds for the Plan? Of 
course, We are all Plan-minded, and 
we want to contribute to the Plan, not 
that I am against the Plans. But is it 
that we should tax one section of the 
public only, namely the public using 
~he railways either for passenger tra-
ffic or for goods traffic, and pay to the 
general revenues? I would say that 
that is against the basic principles of 
public finance. In pubLc finance, you 
must tax .... 

Silri Rajendra SiDp: Can the hOIL 
Member cite any authority on it? 

8hri Achar: I wish my hon. trieDd 
reads some books on public finance. 
I hope he has read. At least, that is 
my view. 

The reason why I say so is this. It 
you are going Ie> tax one section of the 
public for the benefit of another sec-
tion, unless it be for the soc'al our-
poses of equalising incomes or thingo 
of that kind, then, that is not in ac-
cordance with the general principles of 
public finance. But, here, by pay~ 
more interest than due, you are taI-
ing the railway-using public, that is, 
the public using the railways either 
for travelling or for sending theIr 
goods, for the benefit of the general 
public, for the advancetn@!l1t of your 
Plans, and for the advanct!ment of 
oller purposes that you have in view. 

Shri Rajendra Singh: May I know 
whether the hon. Member is sugg9Bt-
ing that the public should not pay fares 
to the extent that they are rece.ving 
services from the railways? 

8hri Achar: I am sorry my hOB. 
friend has not understood my point. 
I never said that. There is no p""int 
in unnecessarily interrupting 'n thiJ 
manner. All that I have been saying 
is that we must not utilise the railways 
as a mach~nery for taxation. If that is 
meant for a section of the pub!iz, 
namely, the persons who are utilising 
them for travelling or for send ing 
their goods, then, they should not be 
taxed for the benefit of another sec· 
tion. Even on a commercial basis, for 
maintaining the railways for develop-
ing ~hem and so on, you may do it, out 
there is no justificat"on to pay more 
out of the surplus to the general 
revenues. 

Of course, I find that at pages 8 and 
II of the report, the committee ru:ve 
discussed this point, but I have not 
fOlllIld any specific reason why tho 
dividend rate should not be 4 per cent. 
but 4' 25 per cent. Why should it not 
be 4.30 per cent or 3:30 per cent 
From the repor" I find that there is no 
reason why the rate has been ftxed 
like that. would, in fact, go one 
step further. The previous speaker 
also referred to it, but he did n'llt 
emphasise it. 

When we look at it from the oth('r 
aspect, there is the question that the 
railways are helping the Governr..ent 
Departments and (,thers by unseen 
methods. : suppose the P. & T. De-
partment is one such; then, the food 
services are there; there also, they 
may be doing a good service. I do not 
lISy that Government should not do it, 
if they want to help to reduce t!le 
prices of foodgrains; let there be a con_ 
cess'on for foodgrains. I have no 
objection. Then, there is the ca.~ of 
industrial raw materials also. There 
is also the Defence Department. Tttese 
Departments and IleI'Vices are g:ven 
concession By the railways. I do not 
know what the value of these CO:1ce~ 
mans will be. I have tried my best 
to find out the figures, but I have hot 
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been able to find any. I tried to find 
them out even from the earlier re-
ports, but _ have not been able to find 
out how much exactly it comes to, by 
way of concessions to the P. & T. De-
partment, the Defence services, **1-
grams, c· ,aI, 'ndustrial raw materials 
and so on. No doubt, the railways are 
domg a \'~ry good national service by 
glvmg cOClcC"sions in the case of tne.e 
items. I have no objection to ~hat 

But, we are saying that the raIlways 
are a commercial concern. I say, for 
tne saKe of argument, let us cOllccde 
Iha tit is a c mmercial concern. If it 
IS a commerc al concern, I cann()t 
understand why the railways should 
be charitable only to these con~erns 
or only in the case of these items. Why 
snould the railways not charge at least 
in their books and then have a deduc-
tlOn made from the contribution that 
they have to make to the general 
revenues? 

As I was saying, the percentage must 
be [xed in a pr per way. I have no 
objection to paying a definite rote of 
interest. have no objection to the 
capital be ng paid its proper share .'t 
interest. Here also, I would like to 
submit one or two things. We know 
that these railways were started more 
than a century ago. If we 10k into 
railway finance and see how milch has 
been paid by our passengers and tra-
vellers and by the merchants for send-
ing their goods in the earlier days, what 
do we find ? In our parts and in 
Bombay also, on the original dde, 
there is a law called Dandupat. I do 
no! know whether it is prevalent in 
these parts. It is a very good and 
equitable principle. If interest 1.; paid 
to the tWle of m~lI"e or less doub'e the 
amount of ~cipal, then, the princi-
pal must be wiped out. Supposmg a 
man borrows Rs. 100, and he has paid 
back Rs. 200, then, the whole principal 
must be wiped out. This principle 
was also adopted by Rajaji in the Debt 
Relief Act which he promulgated in 
the Madras State. Please do not, how-
ever, think that I am adopting thi. 
argument or anything of that klnd. 1:1 
the case fY! railways, probably, not 

only double, but even treble has been 
paid. That is a different aspect alto-
gether. On equ'table considerations, 
the prIncipal itself has to be wioed out 
here also. But that is a dil!erent 
matter. I am not pressing it. After. 
all, the railways are a public con-
cern. But, as I said, our equitabJe iaw 
goes to that extent. Even if a bania 
lends money and he has been paid 
double the amoWlt of his pri:>cipal, 
then the princpal must be wiped out. 

I shall not ad<pt that principle here. 
But, at least, should we not hav~ this 
principle that only some equitable rate 
of interest should be paid and nothing 
more than that? If we consid", the 
queshon from this point of view, af'd 
take into account the concessions that 
are given, think the rate of ntcre,t 
that has to be paid, namely even thU 
4'25 per cent. will be to" much. 

Shri Naushir Bharucha was ably 
arguing and saying that there is the 
dollar loan, and on that, about 6 per 
cent or thereabouts has to be paid. Let 
us consider that also. Out of the 
Rs. 2,300 odd crores, which win be the 
capital-at-charge of the railways at 
the end of the Third Five Year olan, 
the dollar loan will only be ab"'Jt 
Rs. 140 crores. I shall not grudge the 
ra·lways paying a higher rate r in-
terest at the rate of 5i or 6 per cent. 
on that portion of the capital-at-charge, 
because there is no:hing wrong abcut 
it. Interest can be paid at a I}igher 
rate on this portion of Rs. 140 crores. 
But why do you make that as a lever 
and charge a higher rate on the rest of 
the Rs. 2,300 crores also? In spi-e of 
what was said by Shri Naashir 
Bharucha wh:> also referred to the 
leader in The Statesman and so on, 
namely that everything is carried away 
by the railways, I would say thP.t 
everythng is carried away by the Fh-
ance Minister, because he wants funds 
for the Plan. I say that he must find 
funds in a proper way. 

From the report itself, I would sub-
mit that it has not been a very fair 
recommendation. What is the condi-
tion of railwav finance today'! The 
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committee say that they themselves 
may go into the question of the crea-
tion of an amortisation fund later on. 

At page 13, thcy say: 

··While that Comm·ttee"-
that is. the previous Convention Com-
mittee-

"agreed that amortisation would 
eventually be of benefit to the 
Railways, they were of the view 
that having regard to the tight 
financial position of the Railways, 
the time was not ye: ripe for 
amortisation. They suggested that 
th·s question might be taken up at 
the time of the following revision 
of the Convention." 

This was referred to by one of the 
previous speakers. Last time, they 
left it there. They realised that the 
Railways are in a tight position and 
nothing could be done. Now, also it 
is sent to cold-storage. 

"The fi.!1an cial forecast for j he 
next five years shows that the pos'·· 
tien remains essentially the same:' 

That means, it is in a very tight corner. 
The railway finances are not at all 
satisfactory. 'When that is the situa-
tion-of course, this may not be a big 
burden; : am l\I)t arguing against :he 
present rate ~ 4.25 per cent.-when 
the railway tLn¥lces are not ;n ~ pro-
per condition,there being insufficient 
provision to meet the needs of the 
Development Fund and other things, 
payment of interest on the capital to 
general revenues must not depend on 
other things. If instead of the pre3en t 
position, the railways have a huge 
surplus next year, even then, I will not 
recommend an increase in the rate. 
The rate of dividend must depend on 
the right of the Government to get 
interest taking into account other fac-
tors, if any. I do not know if there 
are any; if there are any, that must 
also be charged. But just because the 
Railways have got a higher surplus, it 
Iiliould not ipso facto go into the 
treasury. There is no justification lor 
doing 80. 

Look at the condition of our Rail-
ways. Persons who have gone to 
fore· gn countries say that ours ,S one 
of the worst railway systems. 

Mr. Chairman: I do not agree with 
the hon. Member. 

Shri Achar: I will give one or two 
instances. Take the speed of our 
trains. When I say 'one of the worst 
railway systems', ; am not tal!dng 
ab.·u: its efficiency or anything of the 
kind. In that respect, it is all nght. 
But take one sin1ple instance-the 
speed of our tra'ns. I am told in the 
Continent, the trains run at a speed of 
120 miles. In America-we should not 
compare our sys:em with that of Iran 
or Iraq; I am thinking of the more 
civilised and better developed coun-
tries-what is the speed of trains? I 
am told it is 125 miles an hour. t am 
not for a m:mlent saying that that is 
p03Sible here. But what should be our 
alm"( 

Mr. Chairman: Speed depends on 
several factors. 

Shrl Achar: Maybe. But should we 
permanently remain as we are? 

Shri Kalika Singh (Azamgarh): 
That is on the spe:cial Trans-ConLnen-
tal Railway. 

Shri Achar: I have also read about 
it. Have we a Trans-India Railway? 

I am not saying that in one day we 
can change the condition. The tracks 
are not all right. We know what the 
conditions are. It is not that we do 
not redise the practical circumstances. 
But what should be our aim? 

My main point, without going into 
details, is that the railway finances are 
not in a satisfactory condition. If 
there Is any surplus with the railways, 
it must be utilised for the develop-
ment of the railways. The Report 
makes it very clear that the railways 
are not able to have the necessary 
funds for development. They are not 
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able to think of amortisation. When 
that is the position, there is no justi-
fication for an increase of O' 25 per cent. 
or any increase. 

Shri Aurobilldo Ghosal (Uluberia): 
Thee Report of this Committee is so 
cryptic that it is impossible for us to 
know the gt-ounds on which the Com-
mittee have come to their decisions. 
The issues framed by the Committee 
were sent to the Railway Board and 
the Financial Commissioner to give 
their opinion. After considering their 
opinion, as we see from the Report 
the Committee came to certain speci-
fic conclusions embodied in the Re-
port. n my opin'on, the Committee 
has rather compromised the issue on 
the suggestion of the Railway Board 
and the Financial Commissioner with-
out disclosing what are the soedllc 
grounds in detail in support of their 
decisions. 

The fundamental pr'nciple on which 
the whole question should be viewed 
is whether the railways are a com-
mercial undertaking or not. Shri V. P. 
Nayar said that the railways are not a 
comple~ely commercial undertaking; 
they have got a public utility aspect 
also. The Railways themselves, when-
ever the question of any amenities or 
laying of new lines comes up, declare 
that they are always examining things 
from the commercial angle. There is 
no doubt that mainly, if not wholly-
because there are also some lines 
which may be called strategic-the 
railway undertaking should be con-
ducted on a commercial basis. There-
fore, naturally financial issues should 
also be settled on commercial lines. 

Regarding the rate of dividend which 
is being paid at present towards gene-
ral revenues, the gl'OSS traffic receipts 
in 1955-56 were Rs. 316' 29 crores ",bich 
gradually increased to Rs. 422'33 
crores in 1959-60. During this period, 
the rate of dividend paid is 4 per cent. 
The gross traffic receipts are expected 
to Increase to Rs. 611' 22 crores at the 
end at the Thiro Plan, that is, at the 
end of 1965-86. So the increase in 
gross traffic receipts by this time, in 

five years, will be about double. But 
I do not understand why the Com-
mittee have increased the ra te of 
dividend only by O' 25 per cent.? 

Shri Jagivan Ram: What relation 
has it got tJ gross traffic receipts·! 

Shri Auroblndo GhosaI: The revenue 
will be increased from Rs. 50' 34 crares 
in 1955-56 to Rs. 170' 85 crores in 
1965-66. One' of the main pleas of the 
railways against an increase in the 
rate of dividend payable is that the 
railways are also contributing to gene-
ral revenues in the way of conces;icns 
to P. & T. and Defence departments, 
as also giving concessions in the rau 
for carrying coal, industrial raw mate-
rials, foodgrains, etc. But these con-
cessions are not new features. These 
concessions are being given since a 
long time. Moreover, by reducing the 
tariff rates, the Railways are also get-
ting some advantage. All commercial 
transport shall have to do it in order 
to increase the volume of their traffic. 
Naturally, the Railway is also benE'fited 
by reducing the rates of tariff in the 
case of these commodities. On the 
other hand, by recommending that 
the annual loss on the working of the 
strategic lines should be borne by the 
general revenues, the increase of the 
dividend by 0.25 per cent. loses all 
value and it is being more than Ccm1-
pensated. So, the General Revenues, 
in spite of the meagre increase will 
gain nothing; rather, the General 
Revenues will become starved. 

13 hrs. 

I UBderstand that the whole of the 
NorthEastern Railway has been rele-
gated to the category at unproductive 
section. Of course, some portion of it 
might be unremunerative being of a 
strategic nature. But those sections 
may be cut oft from this zone and may 
be considered separate. Why should 
the whole zone be relegated to the 
unproductive unit? Moreover, in the 
near future, within a year or two when 
the Assam link will be strengthened 
and the Brahmaputra bridge will be 
completed and also the through tra1Hc 
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passage agreement with Pakistan is 
finalised, the whole North Easte&l 
ltailway would be turned into a l'I!-
munerative one. 

The contribution to the Depreciation 
Reserve Fund was fixed at &3. 30 
crores by the 1934 Railway Convent'on 
Committee, which was again raised to 
&3. 45 crores in 1955-56. Now, it h~ 
been raised to Rs. 70 crores per year 
from Rs. 45 crores. The Report has 
not given any argument for fIXing it 
at this ampunt of Rs. 70 crores, as 
Depreciation Charges. I want to know 
what is the basis or method of work-
ing out these depreciation charges. 
Th s has been questioned by the pre-
vious speakers also. Depreciation 
sh ,uld be based on the life 01 the 
assets and their replacement capacity, 
though, of course, not on a point to 
point l--asis. This cannot be deferred 
if the earning potentiality of the assets 
has to be maintained in future. It 
proper depreciation is not worked out, 
what will happen? There will be cor-
rosion ill the capital investment and 
it is also very dangerous for the 
undertaking in future. 

As regards financing of the Deve-
lopment Fund by means of temporary 
loans from General Revenues, I would 
support the recommendation of the 
Auditor-General in this respect, who 
has advised them to cut their coat 
according to their cloth. Withdrawal 
from the funds exceeding its net ac-
cretion has been the regular feature 
since 1953-54. I understand and rea-
lise that the expenses are increasing 
for developmental works in the Rail-
ways. Still, the commercial and prac-
tical approach should be maintained 
in order to restrict the expenditure and. 
the expenditure should be restricted 
within the amount that will be avail-
able for them, and also for the pur-
poses for which the Fund was original-
ly crated. 

Moreover, development should lSe 
interpreted literally and strict watch 
should be kept so that a portion of the 
Development Fund is not utilised for 

any other purposes We have seen 
tlmt this loan has l~ its colour and 
has turned into a grant again when 
we find that the Committee have re-
commended to write off the loan indir_ 
ectly in order to enable the Railways 
to begin their Third Five Year Plan 
career with a clean slate. The Rail-
ways should also endeavour to see that 
these expenses which are incurred 
from DeVelopment Fund ultimately 
bring some remuneration in future. 
They cannot be relegated to unproduc-
tive units ad infinitum. This may also 
be considered. 

In spite of giving concessions for 
development we find that the amount 
for users' amenities has not been in-
creased. That has been fixed at &3. :I 
crores per annum for the next 5 years. 
For the last 5 years also the same 
amount was fixed-Rs. 3 croNS per 
annum. If you analyse the categories 
and the character of these users' ame-
nities, you will find that very many 
things have been allocated to this 
Fund. For example, even the expenses 
which are meant for the developmental 
purposes of the Railways which are of 
Interest to the Railways have been 
included within the Amenities Fund. 
Construction of godowns or putting up 
of more counters for facilitating the 
work of the Railways, and sometimes 
even remodelling of stations, have 
been included in the amenities. Moneys 
are being taken from the Amenities 
Fund. The scope of the Amenities 
Fund has been so much widened that 
the real amenities for the users are not 
being given. Even then, the Amenities 
Fund has not been inoreased; and it is 
fixed at the saJPe amount of Rs. 3 
crores per annum. 

The merging of the passengers' fare 
tax with the fares will deprive the 
States to some extent as they shall 
have to accept a fixed quantum on a 
presumptive basis and they will be 
deprived or they will not be able to 
get anything more if the income in-
creases still in future. In order to 
avoid the process which is full of com-
plexities, I would rather like to accept 
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the recomrnt>ndation of the committee 
in the merging of railway fares. 

Lastly, the Committee has not been 
able to give any radical argument for 
deferring the creation of a Amortisa-
tion Fund. The last Convention Com-
mittee has also said that certain 
amounts should be given. Nobody can 
deny the necessity of this Fund. It 
has been deferred on account of the 
tight financial position of the Railways. 
But, in my opinion, this Fund should 
have been started even with a small 
amount. 

Lastly, regarding the moratorium of 
new lines. The interpretation of the 
moratorium as given by the Commit-
tee is really curious. If we refer to 
the recommendation of the Railway 
Convention Committee of 1954, we will 
find that recommendation 4 is like 
this: 

''The dividend on the Capital-at-
charge of new lines should be com-
puted at a lesser rate, viz., the 
average borrowing rate charged to 
Commercial Departments and a 
moratorium should be granted in 
respect of the dividend payable on 
the Capital invested on the new 
lines during the period of con-
struction and upto the end of the 
fifth year of their opening for 
traffic, the deferred amount beine 
repaid from the sixth year on-
wards in addition to the current 
dividend out of the net income of 
the new lines." 

In this recommendation, nowhere do 
We find any basis for the finding of this 
Committee for interpreting these re-
commendations in the light in which 
this Committee has decided. 

''The Committee are of the vieW' 
that the deferred dividend should 
be paid from the sixth year on-
wards only if the net income of the 
new lin~ leaves a surplus after 
the payment of the current divi-
dend." 

That was not the recommendation of 
the last Railway Convention Commit-
iee-of 1954. 

Sir, with these words I say I am not 
happy with the Report of the Railway 
Convention Committee. 
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Pandit MUDlshwar Dutt Upadh,-a,-: 
Sir, so far as the question that we are 
.discussing is concerned, 1 think It 
depends on the angle from which we 
look at it. If We look at the railways 
from the viewpoint of commerce, of 
course, we have to see what proftt is 
made out of it. In case We think that 
it is a utility service that we are pro-
viding to the people, we have to look 
at it from that point of view. 

Regarding the items that are glVeD 
here, there does not appear to be con-
~y so far as all of them are con-
.cerned. The first point raised by Shrl 

V. P. Nayar was, he said that if any 
member of the committee wanted to 
give a sort of dissenting note, he could 
not do so. 

8hri Braj Raj SiDrb: The principle 
is any member who wants to give a 
note of dissent should be allowed to 
do so. 

Pandit MUDlshwar Dutt Upadhya,-: 
He must be allowed. But what I say 
is, nobody was particular about giving 
a note of dissent. 

Shri Braj Raj Singh: No, no. 

Pandit Muntshwar Dutt Upadhyay: 
Otherwise, how can anybody be pre-
vented from giving a dissenting note 
if he wanted to? I think he must 
have reconciled himself to it. 

Shri Rajendra Singh: Some mem-
bers told me that they were not allow-
ed to give a note of dissent, because 
that was the prevailing practice. It 
is not that nobody wanted to give a 
note of dissent. 

Pandit Munishwar Dutt Upadhyay: 
Maybe it is a convention. Coming to 
the points raised in this report, this 
increase of 0'25 per cent. in the divi-
dend to be paid by the railways to the 
general revenues is almost immaterial, 
because, a number of concessions have 
been allowed after this increase. In 
spite of this increase, if certain other 
considerations were also given I think 
the purpose would have been served. 
About this it was stated that it Is 
something very big or great and what 
should have been done has not been 
done. I do not think that is right. If 
you really go into this matter the de-
termining factor is the rate of interest. 
When some capital is invested on that 
a certain amount of interest has to be 
paid, and the interest here range'! from 
5:8 per cent. to 6 per cent. But the 
dividend that has been allowed here Is 
only 41 per cent. So, it does not cover 
even the amount of interest as was 
prevalent during those years . 
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& regards concessions yOU will find 
they are allowed on loss on strategic 
lines. For example, in the north east 
frontier railway some concession has 
been given. As a matter of fact, if 
the railways are to be looked upon 
from the utility point of view, these 
concessions should be allowed more 
and more. My hon. friend who was 
speaking before me was talking more 
of amenities to the passengers; he was 
talking of fares and other amenities to 
other people concerned with the rail-
ways. Of course, he was not talking 
of facilities to be given to the railway 
staff; he asked why rent is not charg-
ed here and so on. On this, his note 
was a little different. 

If these amenities are to be taken 
into account then the railways must 
have sufficient funds. It is all a ques-
tion of funds. Unless the railways have 
sufficient funds they could not provide 
all those amenities which we all 
demand. My friend just now made 
a number of complaints and they are 
correct to some extent; I have also 
noticed some of them. But they can-
not be remedied unless the railways 
haVe enough funds. If the railways 
have to contribute a larger amount to 
the general revenues then their fundll 
are sure to be decreased. There is no 
doubt that the railways used to earn 
a lot. And when they were earning 
a lot we could have demanded a bigger 
amount. Now, on account of the com-
petition with the road traffic, the in-
come of the railways has decreased 
considerably. So, they are not able to 
meet all the expenses, even what they 
have got to pay. On that ground they 
require some concession, and the Com-
mittee has allowed them that conces-
sion. I do not know what were the 
points raised in the committee; pro-
bably you, Sir, and other members are 
aware of them. It appears that the 
arguments that they haVe given are 
quite convincing. Under these circum-
stances, this concession should be 
given to them. Othe1'wise, the railway 
funds cannot bear the eXpenses mid 
cannot come to the standard to which 
we want them to COme. 
1491 (Ai)LS--5. 

& regards contribution to the dep-
reciation reserve fund, they have con-
Siderably increased it. I think it re-
quires to be increased considerably. 
There is no doubt that on account of 
expansion and increase in wages and 
prices of materials the amount sO far 
allowed for depreciation would not be 
enough in any case. Therefore, the 
amount has been increased to Rs. 350 
crores for the next five years. I think 
tbat is a reasonable amount. 

I think the objection of the Auditor-
General has some force and we cannot 
ignore that objection. They should 
have accepted it. They should not 
have allowed that increase of t per 
cent in the dividend. Instead of pay-
ment of dividend they might have con-
sidered the temporary loans that the 
railways have to take from the general 
revenues. 

Another point that is very much 
striking is that the outstanding liabi-
lity of the development fund to the 
general revenues has been liquidated 
in an ad hoc manner. That is objec-
tionab'e and I think that should not be 
allowed. Although there are certain 
liabilitie3, you say that those liabilitiea 
should be liquidated in an ad hoc man-
ner without following any rule, regula-
tion or principle and the whole amount 
should be written off. I think that is 
not a proper procedure. 

Corning to the merger of passenger 
tax with the railway fares, I think the 
State Governments are likely to take 
objection to it, because the State Gov-
ernments would get this amount in pro_ 
portion to the increased traffic by 
which they will get more as traffic in-
creases. Now by fixing this amount 
on an ad hoc basis at Rs. 12'50 crores 
you are injuring the interests of the 
State Governments and they might 
have objection, and in my opinion a 
reasonable objection too, to it. 

'lben it 1lI stated that the cost of 
labour welfare work ~tc. should in-
t:lude a nUnirnum allOt:ation of Rs. S 
crores per annum for usenr' amenitim 
as hitherto. 'lbat amount appeara to 
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[Pandit Munishwar Dutt Uyadhyay] 
me to be too small. My hon. friend, 
when he was talking about amenities, 
said that even at present most of the 
amenities are not available: 1f this 
amount remains at Rs. 3 crores, they 
will be still reduced. Of course, they 
have said this is the minimum. I do 
not know how far the maximum can 
go beyond this minimum. 1f it goes 
much beyond it, it might be adequate, 
because Rs. 3 crores is too little for 
this purpose when we consider that 
railways are a utility service. We 
require more and more amenities from 
the railways. 

Under these circumstances, the fixa-
tion of the rate of dividend to be paid 
at 4' 25 per cent is not much. It could 
be raised a little more. As regards 
the other points, the committee have 
considered those points and from the 
material I have looked into I feel that 
it is a reasonable report on the whole. 
If the passengers are to be given more 
and more amenitie!l, railways must 
have funds and for that these provi-
sions are necessary. 

Shri RaJendra Singh: Mr. Chairman, 
Sir, the Report of the Railway Conven-
110n Committee is not only depressing 
Dut also, to my mind, it is full of con-
IUsions. I have been very much dis-
appointed by the manner in which 
some of the members have looked at 
tnls report. The contention often ad-
vanced on the floor of the House is 
whether the railway undertaking is a 
utllity service or a commercial service. 
The Government takes the position Ill! 
it suits it or as is convenient to it from 
time to time. 1f the railway is to be 
considered a commercial organisation, 
natura'ly whatever goes by commer-
Clal organisations have to be taken in 
WlthOut any grudge and without any 
fuss. A, you know, in this country 
fares and freights are the two princi-
pal items of earnings of the railways. 

These two items are always control-
led by the Government on considera-
tions other than commercial with the 
'result that there is a control on earn-
ing. 1f you want the Railways to· pay 

Convention COmmittee 

you the dividend and pay to the State.'! 
in so many directions, what is this? 

Though it is not said in this report 
but from certain papers which were 
&iven to hon. Members who were 
there in the Committee it is apparent 
that every year approximately the 
Railways are losing Rs. 100 crores, or 
rather more than thal That is the 
approximate figure that I have cal-
culated which it is losing <)n low-
freighted articles. What are those low-
freighted articles? They are principal_ 
ly coal, iron ore and foodgrains. 

It is said that coal has to be carried 
on a basis which will promote indus-
tries in this country and it can be sup-
plied to the consumer at a price which 
he can afford to pay. When this princi-
ple is laid down the commercial con-
sidera tions are not there. On the one 
hand you are asking the Railways to 
lose its due freight and on the other 
you want that at the same time the 
Railways should pay dividend to the 
General Revenues. This is talking 
with two tongues. Either the Rail-
ways shall be a commercial organisa-
tion or they shall be a utility organisa-
tion. It cannot be half-bird and half-
horse. 

Mr. Chairman: It can be both. 

Shr:l Rajendra Singh: In this diluted 
socialism you can have as many things 
as you like in one jar. But it does not 
work that way. What happens is that 
today when we say that the working 
class who are engaged in the opera-
tions of the Railways should be given 
remuneration commensurate with the 
prices that are prevailing in the coun-
try or commensurate with their duties 
and responsibilities in the Railways, 
you say that you do not have fwids. 
When they demonstrate you fall on 
them with a heavy hand. 

13.43 hrs. 

[MR. DBPUTY-SPEAKER in the Chat,.!" 
The same Railways are required to 
carry yOur iron ore. coal and food;. 
erains at a rate which is not eVeD 
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enough to cover the cost incurred. 
Even to the P. & T. Department and 
the Defence Department you are giv-
ing concessions. If it is a commercial 
organisation, I do not understand why 
it should be made to pay for the P. & 
T. Dr for the Defence Departments. 
Can I understand a situation in which 
the Defence Department cae! go to any 
private enterprise and say, "We are 
Defence Department. Serve us or pay 
US on a certain concessional basis.?" I 
do not think even those capitalists who 
are paying for the existence of the 
Congress in this country would agree 
to it unless they get their due share of 
profit. They are neither going to giVe 
you the service nOr will they give yoU 
the commodities which you require 
whether it is in the name of the P. &. 
T. or in the name of Defence. But you 
are asking and you are doing it, you 
ere rather forcing the Railways to give 
concessions which are not justified 
from Ii commercial angle. Yet, you 
want that the Railways should be a 
commercial organisation when it 
comes to paying some dividend to the 
General Revenues. At the same time, 
when you give concessions to the in-
dustry or to the consumer, to the P. " 
T. Department or to Defence Depart-
ment and many other things, you say 
it is just a utility service. 

It is claimed, many hon. Memben 
have said that the rate of dividend 
payable to the General Revenues 
should have been higher. On the one 
hand, you are controlling the freight 
and fares and on the other you are 
I:iving concessions which are not re-
quired or which are not necessitated 
by commercial considerations and yet 
you say that the dividend that the 
Railways are paying or the contribu-
tion that is being made to the General 
Revenues is not enough. How can you 
have the cake and eat it too? There-
fore I think that those hon. Members 
who feel that the Railways are no' 
paying enough dividend are either 
misguided or are victims of confused 
thinking. 

Shri Braj Raj Singh: Are you sure 
that your are not? 

Shri Rajendra Singh: I am quite 
sure about my position and I want 
that you should also become honest to 
yourself. Some hon. Members have 
taken objection to the fact that there 
should not be a fixed amount payable 
to the States out of certain extra fares 
that the passengers have to pay. I do 
not understand how the States come 
in to the picture. If the Railways are 
a commercial organisation or even if it 
is a utility organisation, where is the 
sense in paying any penny out of the 
proceeds of the Railways to the States? 

Shrl Braj Raj Singh: It is a consti-
tutional provision. 

Shri Rajendra Singh: I am talking 
of that. Even if there is a constitu-
tional provision, to my mind it is 
against the very basic things that we 
are talking here in this House. If here 
is somehing wrong in the Constitution 
who is there to amend it or correct it? 
That has to be stated here. So I think 
that any farthing which is being 
allowed to go from the Railways to 
the States is not reasonable. In all 
humility I would submit to you that it 
would be wise if you want that the 
Railways should remain financi~J1y 
sound and an organisation capable of 
developing itself with the needs of the 
country, that all theSe fussy things 
are done away with. 

Then there is a provision that on 
those new lines which have come up 
during the recent few years Ii morato-
rium may be put so that there may not 
be an immediate drain on the financial 
situation of those new lines. The pro-
vision is that after 5 or 6 years, if 
there is any surplus, they can pay back 
the dues. If the Railways could be 
considered a commercial organisation, 
any new lines the Railways have to 
put in, would be put in only on com-
mercial considerations. But, in this 
country, during the last 10 years, each 
new line which has been put in has 
been put in on really considerations. 
Sometimes it is political consideration, 
sometimes it is strategic consideration, 
sometimes for economic considerations, 
for the development of industries and 
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[Shri Rajendra Singh] 
like that. These are not commercial 
considerations from the Railway view-
point. Naturally, when you have con-
trolled freights and controlled fares, 
and at the same time, when you are 
sinking investments which are not 
from commercial considerations, whom 
do you want to pay for that? Natural-
ly, the General finances have to pay 
and the Railways cannot be made to 
pay for that. 

The question would arise whether I 
am opposed to the fact that the Rail-
ways should make any contribution to 
the General finances. So tar as capi-
tal-at-charge is concerned, I concede 
that a reasonable interest is to be 
charged. It cannot be more than 3 per 
cent. To that extent, the Railways 
may be asked to contribute to the 
General finances, 'but, not more than 
that. Therefore, in my humble opi-
nion, this 4 per cent or 4-}- per cent 
that the Railways would be made to 
pay to General finances will have its 
ultimate effect in adversely affecting 
the working classes in the Railways. 

There is a view that the Railways do 
not observe economy in their opera-
tion, and there are so many lapses 
on lhe part of the Rail-
ways which agument their 
working expenses. That mav be 
true. I do not deny it. But, for that, 
some methods should have been devi-
sed. I would be happy it something 
is devised. A Committee consisting of 
Members of this House could have 
gone into the problem and suggested 
how far economy could be brought 
into the operation ot the Railways ao 
that the expenditure could be cut 
aown to the minimum. It is no use 
telling the House that the Railway ex-
penditure is rising enormously. All 
economies should be made. We do not 
know where economy is to be effect-
ed. Therefore, I think that any ac-
cusation in this matter should be fol-
lowed by constructive suggestions. 

One Member, Shri Sinhasan Singh 
said that the Railways are not getting 
eftl)ugh of return from the houses that 
thl! Railways have put up for the 

Convention Committee 

working classes and Class I officers. 
He has compared the situation with 
ourselves. We have to pay for the 
furniture also. 

Shri Sinhasan Singh: compared 
the other departments also. 

Shri Rajendra Singh: Here, Rail-
ways are being discussed. H you are 
talking of something on this occasion, 
I am only talking a·bout Railways. 

Mr. Deputy-Speaker: Order, order. 
The hon. Member will continue to 
address the Chair. 

Shri Rajendra Slnrh: Simply I was 
looking at him. In fact, I was addresB-
ing you, Sir. He says that Members 
of Parliament are made to pay for the 
furniture within 5 years and that the 
Railway workers have not been made 
to pay tor the houses because the re-
turn from the houses is only up to 2 
per cent or a little more than that. 
I do not know why my han. friend 
Shri Sinha san Singh is fighting with 
the poor railway workers. Rather he 
should have tought with theSe Minis-
ters. The Ministers are getting Houses 
free, all furniture free, electricity 
free. He does not have the guts to 
fight with his own Ministers. 

Shrl Sinhallan Singh: I fight with 
them. 

Shri RajeDdra Slnrh: He has the 
temerity ..... . 

Mr. Depaty-Speaker: Order, order. 
Why should that be said against a'a 
hon. Member? We are all equal here. 

Shri Narasimhan (Krishnagiri): 
That is another kind of temerity. 

Sbri Rajeniln Singh: Nobody ia 
disrespected here as long as he is here. 

Mr. DepJty-Spea1l:er: Wtlrds also 
shouid be ~uch as indicated that there 
is no disrespect meant. 

Shrt -.jelldra ~: I have alwsya 
been guided by you. Whatever Ii your 
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suggestion, r wi! carry out to the 
letter. If you want that I should not 
ue that word, I will be happy not to 
use it. Any way, when a Member 
makes a point, he should see that he 
(oes not outrage the feelings of 
ethers. 

Even in the Company days,-I am 
BOt talking of the present-when the 
Companies had been operating the 
Railways entirely on the profit motive 
or on that principle, they did not 
charge from the employees rent for 
the houses. These house investments 
were done in a manner so that the 
whole thing was lumped together. 
Today you say, for houses what re-
turn, for latrines what return, for 
urinals what return. This does not 
help. 

Mr. Deputy-Speaker: We agree that 
urinals and latrines cannot have 
aeparate accounts. 

Silri SiDhasan Smp: He has. 

8hri Rajendra Singh: Much has 
been said about passenger amenities. I 
know that Members have their eye on 
their electorate. Everybody should 
have. There should not be any 
crudge. I do not grudge it. On the 
one hand, it says more money should 
be paid to the General revenues as 
though everybody has here become a 
Morarji Desai. In fact, I consider this 
report not as a report of the Parlia-
ment or your report-I am not mak-
ing any reflection ..... . 

Mr. Deputy-Speaker: He does not 
make it; but everything has to be 
diverted to me. 

Shri Rajendra Slnrh: I am making 
no reflection against any Member who 
had been there. 

Mr. Deputy-Speaker: Against their 
collective wisdom. 

Shrt Rajelldra Slnp: Against their 
cellective wisdom. I had been sub-
DJitting that this report is something 
more like to the dictation or wishes of 
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the Finance Minister hirnsell. The 
cumulative effect of all these sugges-
tions is that the working classes in 
the Railways shall not be able to get 
their due salaries and remuneration 
for which they had been crying so 
much, because there would not be 
enough earnings with the Railways to 
give them. Naturally, the Railways 
will deny, there will be cry, there will 
be restltssness, there will be bad 
blood and all these things. The sta-
bility and peace that we want in this 
country shall b~ always not easy to 
find. 

My suggestion is that only the mini-
mum should be charged on the capi-
tal-at-charge, which shall not be; ac-
cording to my calculation more than 3 
per cent. There should not be any 
penny given to the State. Rather the 
Railways should be responsible for 
managing their own finances. 

14 hrs. 

Mr. Deputy-Speaker: Penny there 
would not be; there might be naya 
paisa. 

8hrt Bajendra Slnrh: May be, Sir, 
but I am talking in English. There is 
no naya paisa in English. 

8hrt Braj Raj Slnp: Naya paisa ill 
in English only. 

Shri Rajendra SInrh: That is not in 
England, it is in India. I am talking 
in the English language. 

8hrt Braj Raj Smp: Are you talk-
ing in England? 

8hrt Rajelldn SInch: I am talking 
in English. 

Mr. Deputy-Speaker: That is all 
right. He might continue to talk as 
he likes. 

8hri Rajeadra 8qh: Some times 
he is irrepressible, Sir. 

Mr. Deputy-Speaker: I have similar 
complaints aPinst other Members 
alsO. 
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Shri Rajendra Singh: As I have told 
you, in no country is the railway 
making any profit. In America, all 
the railways are managed by private 
companies, and there, because of the 
roads coming up, because of several 
modes of transport coming up, and 
because of many other factors, the 
railways, in spite of the best service 
that they are giving to their people, 
are not making enough of earnings 
even to cover the cost of their opera-
tions. But somehow or other the 
Government of that country is trying 
to make good the loss. Similar is the 
situation in England. It is no longer a 
private undertaking there. Now it is 
a public undertaking. So is the case 
in France and Belgium. 

I do not have time, otherwise I can 
reply to the contention of Shri Sinha-
san Singh who said that in Soviet 
Russia there were no direct taxes, and 
that all the earnings there were out of 
the services and the goods that were 
manufactured or given by the Gov-
ernment. But he does not know that 
even in Soviet Russia th.e freights and 
fares are higher than what we are 
charging in our own country. I do not 
know about Japan, possibly the situa-
tion might be a little different there, 
but compared to every other country 
our fares and freights are much 
lower; they have not kept pace with 
the rise in prices. 

So, considered from all these angles, 
I find that the committee has made a 
mistake to the disadvantage of rail-
way finance and much to the detri-
ment of the working class, and to that 
extent I disapprove of it. 

.n W9I'<1Ur f~ : ~~, 
~ <rormo.fr~~iF~ 
~r~iFm: 4'~~f1f; 'fIIT~ 
;;m; I ~ t x'( <tT if.lri't ;f ~ fu1i iF 
q"U ~" it If<'i f("'146~1"1 <tT 1ft, ~ 
"UIf ~ ~ 1ft ~ ~ "UIf lIiT if 
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~ mo.fr~~ iFom:r't 
fu<!; '«;~~ I ~ ;;«~~ 'fT:-

n37. The Committee also consi-
dered the suggestion whether pre-
paratory to the next quinquen-
nial revision of the Convention, a 
general examination of the econo-
mic working of the Railways 
should be undertaken by an ad 
hoc Commiaee to be set up by the 
Railway Board or any other 
agency. The Committee were as-
sured that a close watch over the 
trends of earnings and expendi-
ture of the Railways was continu-
ously kept and the appointment of 
a separate ad hoc Committee was 
no necessaryt" 

4'lI"@[~~~~lI"@[~ 
;p:;fT ~~ff; ~~~~, 
~:wiF~ ~tX'(<tT~;f"lft 

lI"@["Ull' ~,.". 1ft f<f; 'tofT ~ ;;it 
~ ~ Olflf ~, ;;it 'ff.f;;r~­
q:fmr ~',;o;r ~ ;;it mlf iF ~ ~, 
;o;r ~ 'flIT ;fu> ;fu> ~ ~ ~ 

~~, w ~"'~~~ 
~~ I~~~~~ 
~~~ I w<i"U~;;it ~ 
~~m- ~ ;;«~qm~ ~f'li 
~ 'fliil ~m;f w amr ..., 
~ f<f;m- ~ I ~~~~f<f; 
~ W ~ ~ <:t,jjf'l~~I"1 ~, ~ 
w~~ ~ ~m~qm~ 
flI; ~ 'flIT ~ Olflf ~, 'flIT 
~ 9;fllf~ 1~;a-~'Ii11:mr~ 
flI;wamr""'~~~~ 
~, ~~ ~flI; w~~ 
~ ~ m ;fli iF o;rmcrr w 
~ <tT f<f;m <PItt ..., ~ lIiT 
~ fl!<'ll , ~;o;r ~ ~ ;;rqr;r 

~ iF ~ ;;it itt f1rJr o.fr ~ ~;f 
f;IOft ~ iF ~ ~~, ~ amr 6T 
li'lI"@[ $ r;.; ~ ~ m 'T7fT t ;Jf1f 
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~ ~tX)('I>'t~ ~ ~~ 
fuiti it; 1fu ~ ~ if ;;IT ~ Rm fJ"llT ~, 
~~ f.!;m-~ ~ ~ 
<iti~ilfu; lI1l:~~~~'I>'t 
~ ~h ~;;ITlI1l: ~f.f m 'liT 
0lj1f lflIT ~, ~ f'fi'« wm:~) -W ~ 
~ lflIT ;m it; ~ O1Jlf"lf ~ 
~Jft '!it ~ ~ ~ lIT~ ~ 
GIT~~I 

~~, "lill1l:ua-~ 
~it;~~'W~ 1"Ii~if~ 
I;fF!T ~ f.f m llj'mm ~ ~ 
'lfT~ ~~I ~~ 
f;rn- ~ "If ~ l);;;r<: ~~, ;m if ~ 
~~ ~~~I"Ii~~f.f ~ 
~'!ft<mf~ ~ ~~ ~ 
t I ~"If m;;r \(f"'fIIM~ 
~~ 'G<'f ~~.~~~ 

m'f.R[ro~ ~~ ~,~ 
~"If'if"f'~ ~.$~~"lfll1l: 
~ fif, m l!,fmliT ~ ~, 

"Ii~~ ~~~fum 
~ rnif;fuii"~m~ ~I 
"Ii ~~ f'f;;;ft~<iftifiT 'f~ 0lj1f 

t,C!Wr~~, ~ ~ 
~,~~~~~~ 
~ ~ ~ f.!;m- fJ"llT ffi ~ mmr 
t f.f WIT "fR mt if <rm<r ~ 
f.lfffir ~ ~ ~ "fR ~ lIT '"" 
~ ~;;r;;..<if ~ ~~'!iT 

~"If~ 1~wm:'!iT~m 
iI'\i it; ~ ~ $ 1f<F llf;rfcr [ro 

'I>'t ~ ~ 1"Ii~~ ~1!Wf 
~~~f.fm~~ 
~ ~ fm-n ~ fi:r<;r;rr ~ I 
'Q1Tl: ~ ~ 1fl'fT ;;JT!!; ffi 1f"F ~ ;;IT 
m'f.R ~ "il: <t~ 'f('f ~ ~ ? m;;r 
.m~ ~ttmT ~ ? m;;r W~ 
~ WIT ~ $ ~it; <IT'3<I"lf1T 
if ;;IT iffur ~, f"ffi it; <mf '-'fR <AA 
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it;f\;rlf ~~ ~ I~ ~~m 
~ ~~ I ~~ffiff~ua-'!it 
~ ~ ffi lI1l: WIT<if ~ 
~f.f~ if; ~~~ 
~ ~~ ~ ~RmI;fF!T 
~ ~~ ~~~ 
;;IT mN~~,mN~ oRit .. 
Shri Rajendra Singh: What about 

the freights and fares? Are they 18 
be controlled by you or left to the 
railways? 

Shri BraJ Raj Singh: Everything is 
to be controlled by us because it is 
our undertaking. 

lI1l:f~~~~~ua-if.@"~ 
~ I ~~~ <mrrn~ffi~lI1l: 
<IT ~ ~ f.f m '!it <:m it; ft;r!I-
~ ~fmr '!it @ <ml ~ if.<ft if.<ft 
~ ~ it; ffi ~ ;;ffit ~;;IT m 
~N;if, ~ ttm: mm ~ $ m '!it 
~~~I 

lI1l: 00"f ~ f.f ~ '"" TIT 
~ ~ :rt ~ lIT ~-T!T ~ ~ ~ ~, 
~m~$q;.m<IT~lIT 
<rt'f 'fr ~;;rR~, ~ ~ ~ 
~I~;f~~~,~ 
~ ~ ~ f.f m'f.R 'f"fT -W 
~, ~R '3<1" ~ if lI1l: ~ f'!; m 
$ ~ ~ ~, 'RifiT miT ~ 
ifilX1"1ihlij ~ ~, ~ ~ ~ I 
ifilX1~le"i~lij m'f Wr it; ~ ~ ~ ? lI1l: 
1f<F~~:S~'~~ $ 
<t>«ft ~ $ ~ fuii" ~1X1"ie.·hlij ifiT WIT<if 
~W~~~ I ~;;ITq;>R 
~~~~,~~~~I 

ffi~<mr ~l{~~~ 
~ ~ f.f;;IT ~ 0lj1f~, :a-ffl ~ 
~~I;;ft ~~'fi"itit 
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~~~~~lIT~, 
~ ~ ~ ~ amr, <fur m.: ~ 
~ lR ~ 'iftft ~. ~, ~ 
~~~~~~~~I 
'Fft ~ ~ ? iflilf.f; ~ ~ 
t I 1m mmr ~ fif; ~ ~ <tt'iftft 
U'I>'t ;;rr ~ ffi ~ mr ¢ ~ ~o 
~ if if'ITlIT;;rr WfiCIT ~, m.: ~ 
~ ¥ \ me <f'I> <tt <mr ~ ~ ~, 
siR ¥ me m.: ¥ \ ~ if firt 
n ~ m 't>T q;;t ~ 'ftif m;;r it; 
~ if, ~ ~ ~ ¥ \ SIfumf 
f.f;qr ;;rr WfiCIT ~ lIT ~ x lI'ftrmf <f'I> 
f.f;qr ;;rr WfiCIT ~, ~ mq' ~ ~ 

~ ~ tl~~~f,1i 
cflIT"< ~ ~ I ~ mr.r ~, ~ R; ~ 
~gm,~'l':~~it; ~ 
~ ~ fif; ~ ~ ~ fif; 'iftft ~ I 
~~ifiTfu'!i~~it;~ 

~ ~ ~ fw 1'f!IT I ~ ~ ~ <'I1mIR 
'iftft ~~, m.: t, 0 0 0 lR ~ 'i>1f 

~'iftft~~~ I~~ 
~it;Utif;iT~~ 1~1l 
~~~R;~~~ 
~ift.l~'Fft~~t? 

-n nmr ~: ~ ~ 't>T 0fTlI' 

(r.rr~ I ~'t>T~~~~ 
f~ 'iftft ~) I 

~~:~.m~ 
.~~ I ~~<tt<:R'li~~ 
~~~~it;~~~1 
~ ~ it; mIT ~ it; 'ffiI' 
~ it; ~ '!il{ ~ ~ ~ lIT~, 
1!R ~ 1JTiflf, ~ llq: q ~ Ai ft:r'Ii 
~ ~ 'l': ~ '11fT ...... . 

-n nmf ~ : ~ ~ 't>T 0fTlI' 

~ fu<rr ;;rr ~ l?: , h~ 't>T 0fTlI' ;iT 
~~~ P:IT ~'tfif; ~ 
~ ~ ~, ~ ;nli ~ ~ ~ I 

Mr. Deputy-Speaker: No hon. Mem-
ber should demonstrate that he is ir-
repressible. 

Shri RaJendra Singh: That is his 
special monopoly. 

-nnmr~:.q·ffi~~~~ 
P:IT, 11' ffi m ~ ~ <tt <mr 
~~~~P:lTI~~ 
;;ft ~ t, ~ ~ ;nlf ~1' ~T I 
~ ~ ~ fif; ~ mr.r ~. ~'R 
~~~~~ I 1m~~fif;WJ"l: 
~ W U<!; ri ffi mq' <tt ~ if'iffl ~ 
~~, ~ mm ~ ~ f.r;rr;;rr;T 
~>.ft~'!ft~~fi!;llq:~ 
IT<"IQ ~ I llq: ;;f't ~ ~ R; ;;IT <mr 
~ ;;rrciT ~ ~ ~ ron- ;;rrm ~ fif; ~ 
IT<"IQ ~, ~ oT'li ~ ~ I ~ ~ ~ 't>T 

~~~,~~~R; ~~ 
~~I ~~~fif;;;f't~q: 
~~~IT<"IQ~~ I ~~ ~ 
'i>1f ~ <tt ~ ~ ffi ~, ~, 
siRWJ"l:~~~~t ffi~ 
~ .,f' ~ ~~ ~ ifiT 1fT'f fu<rr ;;rm fot; 
~~l!,rn<tt ;;mr;;f'tfif; ~ 
;rnc <tt ~ ~ 'f>t qh: wr.ft fult 
~ R; ;r;;rn ~ ~ ~ lIT ~ 11m fcromr 
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Shri D. C. Sharma (Gurdaspur): I 
am one of those persons whose signa-
tures are appended to the Railway 
Convention Committee's Report. I am 
also one of those who had the honour 
to work under your leadership when 
the deliberatIOns connected with this 
Committee were held. After listening 
to the debate on the Report of this 
Committe on the floor of the House, I 
haVe asked myself: 'Am I sorry that 
I did not append a Minute of Dissent 
to this Report? Do I want to make 
any change here and there? Have I 
been remiss in my duty in not 
amending this part of the Report or 
that part of it?' After asking myself 
these questions, I can give one answer 
with a very clear conscience and 
with as much emphasis as I am capa-
ble of, taking into accotlIlt the good of 
my country and that of the railways, 
that this Railway Convention Com-
mitte Report (1960) is one of the best 
documents produced. 

Shrt Bajendra Singh: Is it the Con-
gress conscience speaking? 

Mr. Deputy-Speaker: Order, order. 
I find Shri Naushir Bharucha with-
drawing from the House on these 
observations being made. 

Shrt D. C. Sharma: I as a Member 
of the Committee am proud that I have 
been one of the signatories to the Re-
port. If anybody finds fault with it 
here and there, I can understand why 
he does so. He does sO because he 
looks at the problem not from that 
comprehensive angle from which the 
Railway Convention Committee has 
looked at it. 

To understand railway finances, one 
has to see that it is a very complicat-
ed structure. It is an intricate net-
work of checks and balances. It is 
like a jig-saw puzzle. 

Shrt Barish Chandra Mathur (Pall): 
You got into that puzzle. 

Shri D. C. Sharma: I got out of that 
puzzle. You get into puzzles from 
which you cannot get out. 

Mr. Deputy-Speaker: I do not know 
whether the record would show that 
this was addressed to Shri Harish 
Chandra Mathur or it might appear 
tha t this puzzle was addressed to me. 

Shri D. C. Sharma: I was submit-
ting very respectfully that one has to 
look at railway finances as a whole al 
one undivided whole in order to 
understand the recommendations 
whiCh have been made by the Com-
mittee. 

Our railways are a historical fac-
tor. They are as much a part of our 
history as anything else. And when 
we deal with history, I think we can-
not deal with it in a light-hearted 
manner. There are some persons who 
say that the railways should be a com-
mercial concern; there are others who 
are of the view that the railways 
should be a concern of some other 
kind. I believe that it is very diffi-
cult to change the character of the 
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railways as they exist today. If you 
do so, you do so at your own peril 
and at great loss not only to railway. 
but also to the good of the country. 

There are some persons who have 
asked: what is happening in UK, in 
France and in Belgium? Let me tell 
them that in the UK, the railways are 
showing recurring losses. In France, 
they are showing net deficits. In Bel-
gium also, they are depending upon 
Government money for keeping them-
selves going. It these countries which 
have had greater experience in run-
ning the railways have not been able 
to make their railways going concerns, 
I think India should feel proud that 
our railways are not running at a loss 
but are able to pay some dividend to 
the general revenues. I think that is 
something of which we should all be 
proud. It should also be understood 
that they are going to pay a dividend 
of 4' 25 per cent after giving conces-
sional rates to the P & T, Defence and 
and other departments. They are going 
to pay the dividend fixed after carry-
ing some of the essential things for 
our industrial development at conces-
sional rates. They are able to do sO 
after paying Rs. 12 crores a year to the 
State Governments by way of passen-
ger fare tax. 

I think when one takes into account 
all these things, one feels that our 
railways, in spite of their faults, in 
spite at the drawbacks that they may 
have, are in very good health and 
that instead of being a drain on the 
national exchequer they are bringing 
something to the general revenues. I 
do not say that our railways are going 
to be the goose that lays the golden 
eggs. I do not say that our railways 
are like that, but still I say that our 
railways are able to do something in 
this matter. 

People talk of the railways in terms 
of profits. You can get profit from 
any concern. There Is a simple rule 
for it. You get more than you spend, 
make the consumer pay much more 
~ you have inveated In the lupply 

of the consumer goods. Then you 
get as much profit as you can. After 
getting that, you can try to do what-
ever you like. But I would say, tak-
ing into account the economics of our 
country, the per capita income of our 
country, and the general economic 
climate in our country, the railways 
do not charge as heavy fares and 
freight as are done by railways in 
other countries. If they do that, sure-
ly they will make money, they will 
get more profits and perhaps you will 
get a dividend of 5 per cent or 51 per 
cent. But that will dislocate the 
whole economic life of our country. 
Therefore, I would say that the eco-
nomic life of our country demands that 
the railways should go on in the way 
in which .they are going. Why? Be-
cause, the railways represent cautious 
and sound finance. I believe, Sir, that 
it is much better that we should hwe 
this kind of caution when We deal 
with the finances of the railways of 
our country than to have reformist 
tendencies operating in this field. Re-
form is sometimes very good. Last 
time We were getting only 4 per cent; 
this time we are getting 4' 25 per cent. 
But if reforms are carried out at 
break-neck speed. I think the rail-
ways may have some kind of financial 
disaster. 

As I said, the Railway Convention 
Committee had a very difficult task. 
The difficulty was this. In the first 
place it had to pay some money to 
the general finance; in the second 
place it had to think of the deprecia-
tion fund; in the third place it had 
to think of the development fund; in 
the fourth place it had to think in 
terms of fares and freights. All these 
things had to be adjusted in such a 
way so as not to create disclocation 
anywhl'f'e. I believe that in this kind 
of adjustment of the various factors, 
the Railway Convention Committee 
has succeeded admirably. 

Of course, I would make one sug-
gestion. It. is not by way of cri ticiBm. 
My suggestion is this that the amor-
tisation fund should be taken In hand. 
In the 'Year 19M it wu left in this 
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very state of indecision and this time 
also we have not been able to decide 
it. But. I feel that something should 
be done to get this going. Otherwise, 
I think our loans will cause us a great 
deal of trouble in the days to come. 

I do not want to make any sugges-
tions SO far as the working ot the 
railways are concerned, because this is 
not the time to do that. I think the 
operational efficiency of the railways 
is always under scrutiny by the Rail-
way Board and by the Railway 
Minister. I do not want to say any-
thing sO far as ticketless travelling 
is concerned, ·because ticketless travel-
ling is not only an economic problem 
but also a social problem and I 
think the Railway Ministry is well 
seized of this problem. I do not want 
to speak about pilfering that. goes on 
and all that kind of thing. We put 
questions on the floor of the House 
and the Minister gives very candid 
replies. He has never kept these 
things secret from us. While I do not 
wan t any ticketless travelling, while 
I do not want any pilfering of goods, 
while I do not want any other kind 
of anti-social activities, I believe that 
these are problems with which the 
Railway Convention Committee was 
not concerned. These problems are 
are not problems within the purview 
of the Railway Convention Committee. 
Therefore, within the terms of refer-
ence, within the framework which was 
given to the Railway Convention Com-
mittee, it has solved a very, very diffi-
cult problem. I believe that this pro-
blem was not only a financial problem, 
but a development problem, a social 
problem and so many kinds of prob-
lems put together. 

I again pay my tribute to the Chair-
man of this Committee--I am sorry he 
is in the House--for producing a ~ 
port which will do good to the rail-
ways, do good to the general revenues, 
do good to the developmental needs of 
the railways as also provide lIOltle 
money for passenger amenities. 

Shri Narasimhan: Mr. Deputy-
Speaker, Mr. Bharucha who initiated 
the debate representing the opposite 
point of view said that from a reading 
of the Convention Committee's report, 
it struck him as if the railways had all 
along been winning. Another hon. 
Member said that it was the general 
finance that was having the best of it 
and that the Railways should have 
taken 8 firmer stand. 

Mr. Deputy-Speaker: Rather he said 
it was the result of dictation of fin-
ance. 

Shri Narasimhan: He went to that 
extent. I wanted to put his case 
somewhat mildly, SO that he may not 
say that I have over-stated the case. 

So, two different views were taken: 
one view was that the railways had 
the best ot it; the other view was that 
the general finances had the most of 
it. I for my part would say that since 
both the views were well represented 
in the committee by very eminent 
spokesmen of the respective views 
there was fair play and the better side 
won. Whatever report has come, 
whether it may be judged as the win-
ning of this side or that side, we may 
as weI! say that the better side won 
and we should not have any grouse 
about it. 

For the two Convention periods the 
interest payable on capital-at-charge 
remained at 4 per cent. About the 
railways themselves there are two 
views held. One view holds that theY 
should be treated as a utilitarian con-
cern; another view says that they 
should be treated as a commercial 
enterprise. Just as there are two 
sides to a question, tor each view there 
are two sides. Even if you take them 
as a wholly utilitarian service, we 
have to give the necessary debit for 
the opposite view within that frame-
work. If they are expected to function 
as a commercial undertaking, you can 
not altogether ignore the utilitarian 
serviCe rendered by it. So, it Is VerT 
dlftleult to arrive at a compromise. 
Naturally 1rith all thefaets made 
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available to them, I presume the Con-
'Yention Committee went into all 
aspects of the question and arrived 
at a compromise. As is the case with 
all compromises, it does not please all 
parties concerned. But compromises 
are there and they have come to stay 
That is the way We have to get on in 
the work-a-day world. 

Sir, the view is held that the rail-
ways should be treated as a public 
utility concern and that it ought to 
give a fair return. It should also be 
remembered that the general finance 
borrows at about 4 per cent of late 
and there is every fear in commercial 
circles that this rate is likely to in-
crease. So we must conclude that the 
general finance by allowing an increase 
of only a quarter per cent has been 
fairly generous in spite of fears in the 
commercial world of their borrowing 
power becoming somewhat difficult. 
The view that the railway is a public 
utility concern and helps the public 
by giving amenities and that is a kind 
of return for its obligation to the State 
may be correct to a certain extent, but 
it must be remembered that though 
the railway is a public utility concern, 
the users are not all the public. There 
are, we must realise, vast areas which 
are not weI! covered by the railways. 
The population there are not fully 
benefited by the railways. Therefore, 
to pasll on the obligations and expen-
diture which the railways incur on to 
the other public will lead to a certain 
amount of unfairness. 

8hri T. B. Vittal Aao: Therefore the 
Salem-Bangalore line should be cons-
tructed. 

8hrt Narasimhan: I will come in the 
end to that in a different context. 

Therefore, this kind of equation of 
the service as a service to the entire 
public has a certain amount of fallacy. 
We must also emphasise in this 
context-though it is not strictly 
relevant-that it is the duty of 
the Railways to run the service 
efficiently.' If the calculation is based 

on the Railways being one of utility, 
the assessment and other things are 
likely to vary from what the Railway 
Convention Committee has arrived at. 
You cannot gainsay the fact that there 
is any amount of scope for the im-
provement of the Railways. Unfortu-
nately, on account of the peculiar psy-
chology of the country, public property 
is treated as nobody's property while, 
really, it is everybody's property. The 
way individuals of the public behave 
shows that it is treated as nobody's 
property. 

Take for instance the case of a bulb 
being fused in a compartment when 
We travel. We find that the bulb is 
fused and we get hold of the conduc-
tor and have it replaced. Probably. 
the conductor gets hold of a bulb 
from the general compartment and fits 
in the lavatory; or probably he gets 
one issued from the stores. We do 
not know whether it is p~~ ,perly ac-
counted for. There is some kind of 
loophole; there is SCOPe for exercising 
caution. We find that there is dete-
rioration everywhere. The Railways 
must not shirk their responsibility of 
seeing that the whole undertaking 
works in a better way. 

What the Convention has allowed 
for depreciation is quite adequate. 
Probably, it has increased. I stand 
subject to correction. Moreover under 
the increased tempo of the 3rd Plan 
there may be more returns. 

Now, I come to the dismantled lines. 
can explain it more satisfactorily 

than what Shri Vittal Rao may think 
I can do. It is said generally that the 
General Revenues help the Railways. 
But there are occasions when the Rail-
ways come to the rescue of the entire 
country. That is why I come to the 
question of dismantled lines. When 
there was a war the General Adminis.-
tration mercilessly removed the lines-
BOO miles were removed during the 
last war. It is not a question of mere 
dismantling only. The potential or 
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the capacity to earn and to make pro-
fit was reduced to nothing. Eight 
hundred miles of lines were taken 
away and in all these years only 400 
miles have been restored. StiU 400 
miles remain as a kind of dead 
capital. I urge upon the Administra-
tion to look into this. Here is capital 
worth Rs. 400 crores about which they 
have not made up their mind. They 
are neither committed to total des-
truction of it; nor are they committed 
to its revival. They are simply there 
in a kind of vaccum. It is very un-
sound financial policy notwithstanding 
the existence and functioning of so 
many financial experts in the Admin-
istration. How can they tolerate thill 
vast amount of dead capital to con-
tinue as dead capital? They say that 
they are short of funds for develop-
ment; but they have not fuUy exploit-
ed their resources. That is why, to 
the annoyance of the Railway Minis-
ter, I h~ve often raised the question of 
disman tied Jines--their restoratioR. 

For instance, there are 100 miles in 
my district. The station buildings 
are there. Why allow them to remain 
there? They are not given to any 
use. They are stiU there being utilis-
ed illicity. That is a standing relic 
of the incompetency of the Railway 
Administration to put the existing re-
sources to better use. Therefore, I 
would like this to be looked into. I 
referred only to 100 miles in my dis-
trict.. But, there are another 300 miles 
still awaiting solution in other parts 
of the country. So, it is true that the 
Railways also come to the rescue of 
General Revenues. This fact has also 
got to be appreciated. When there 
was danger of war our railway lines 
were utilised; and they are likely to 
be used in a similar manner when 
such a danger comes. So, we have 
to take note of the fact that the Rail-
ways are there to help the General 
Revenues on occasions. 

There is also another complaint that 
We are investing lots of money on 
Railways and they are not as good as 

the general transport; that general 
transport is quicker and is making 
more profits. It is said that the Rail-
ways are running in a careless manner 
and that general transport has done 
many things. By general transport is 
meant the buses. They have to depend 
for their fuel on foreign exchange. 
Petrol comes out of foreign exchange. 
There is a con tin uOUs drain on our 
foreign exchange. So, that is also a 
-hidden advantage in l::-:aur of the 
Railways. They use indigenous fuel 
and coal. This also has to be appre-
ciated_ 

Considering all these things I am 
of the view that the Convention Com-
mittee has made a fair report. Some 
say that the dividend should be re-
duced to 3 per cent and some say that 
it should be increased to 5 per cent. 
The decision that it should be 4! per 
cent is a very reasonable compromise 
which we will do well to accept. 

Lastly, I am very happy that th. 
Convention Committee has also re-
commended the abolition of the pas-
se'bcr fare tax in its present form. It 
is a kind of State within a State; one 
department levying a kind of taxation 
on another department. It is not 
good. I happened to see the rules 
made under the law. It is said that 
if so and so refuses to do such and such 
a thing he will be fined in such and 
such a manner and all that. It is just 
one department threatening another 
department, by law, as if one depart-
ment is talking to the other depart-
ment as if it is a criminal. I am glad 
there is a recommend"tion to abolish 
this state of affairs and there would 
Rot be this anomaly of a State exist-
ing within a State. 

I have nothing more to say. 

Sbri Barish Chandra Ma'bur 
(Pall): Mr. Deputy-Speaker, Sir, there 
is no gainsaying the fact that the 
Railways are our moot prized and 
largest public enterprise and they 
have to play a really very vital 
part in national life. This port-
folio has always been in charge 
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of a very senior Cabinet Mi-
nister and that is indicative of the 
.great importance which we attach to 
our Railways. It is really sound that 
we have adopted this healthy prac-
tice of appointing this Convention 
Committee to look into the matter, 
to take stock of the situation and to 
make recommendations to this House 
regarding the financial arrangements 
so far as the Railways are concerned. 

Now, I feel that the Convention 
Committee, situated in the circum-
stances as it was, could not have 
made any other recommendations, the 
recommendations that are before the 
House. Possibly, if I were a mem-
ber of the Committee, I might have 
appended my signature with certain 
provisos. But I say that these recom-
mendations are there simply because 
the Committee had to work under a 
certain set of circumstances. They 
had certain data and certain facts 
available to them and they could 
not go beyond it. Therefore, the re-
port of the Committee is of almost 
a routine nature. We had expected 
this. We did not expect any thine 
beyond this from this Committee. 

I accept that the main recommen-
dation regarding separate finances of 
the Railways is basically sound. As 
a matter of fact, this House has all 
the time been wanting a similar pro-
cedure and practice to be adopted in 
respect of the P & T Department also. 
There is no dispute over that. Now 
it is almost well settled in our minds 
that this practice is healthy and 
sound, and I fully support this basic 
recommendation of the Convention 
Committee. 

Well, Sir, as I said earlier, in the 
circumstances in which we are plac-
ed, looking at the finances available, 
looking at the resources available, 
the Committee has taken a balanced 
view as to how these resources and 
how these assets are to be distribut-
ed. But my feeling, and a very stronl 
teeling, is that we must examine the 

operational efficiency of the Railways 
and We must come to a definite con-
clusion whether the Railways can 
give a better account of themselves 
or not. If We cannot bring about 
some very substantial economy in 
the running of the Railways I feel, 
Sir, we will have to think twice as 
to how our assets are going to be 
utilised in the development of the 
transport in the future scheme 01. 
things. 

My hon. friend just now mention-
ed-he was a member of this Com-
mittee-that railways all over the 
world, the railways in the continent 
are running at losses. He mentioned 
about Belgium, Switzerland and all 
that, and wanted to justify that our 
Railways had shown a better effi-
ciency or our Railways were working 
on sounder lines. I thought, Sir, he 
was comparing two abso~utely incom-
parables. The railways in this coun-
try are running under a very differ-
ent set of circumstances. If we are 
making profits here it Is because this 
is a very large country and we have 
long distances to be covered. What 
is Belgium? He possibly forgets the 
phenomenal developm~nt of the road 
transport which has taken place in 
those countries. I do not know what 
is the contribution which our Rail-
ways receive out of the over-crowd-
ing. There is such a tremendous 
over-crowding that we will have to 
run a number of additional trains 
which will cost our Railways very 
considera b' y. As a matter of fact, 
people crowd Ilke anything in the 
third class compartments and pay the 
full rates of fare. I do not know what 
is going to be the impact when we 
improve upon and run our trains on 
really sound lines. 

When I say this, Sir, I have in my 
mind a certain survey which was 
taken regarding the road transport 
and t 1VOUld like to give this House 
a few facts about it. The National 
Council at Applied EconOmic Researcfl 
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undertook a research in this matter. 
They have come to certain conclu-
mons. They have submitted a report. 
Their report concludes like this, and 
gery sa'ient facts have been brought 
Out there: 

"The gross contribution from 
road transport works out at 
Rs. 133' 55 crores for 1957-58. 
The overall net contribution for 
the same year is placed at 
Rs. 95' 55 crores excluding the cost 
of road construction from the 
annual offsets and at Rs. 43' 26 
crores on an alternative basis m-
cluding the capital cost. The 
principal conclusion, based on 
these estimates for which data in 
some respects have been incom-
plete or are lacking, is too strik-
ing to be invalidated by these 
shortcomings, namely, that the 
financial contribution of the road 
transport industry as compared 
with the Railways exceeds by a 
large margin both in absolute 
terms and in terms of return on 
capital invested." 

The Deputy Minister of Railways 
(Shrl S. V. Ramaswamy): The data 

is wrong and the conclusion is wrong. 

Shrl Barish Chandra Mathur: This 
is not my report, and these are not 
my conclusions. I am quoting from 
a report submitted by an institute 
which is considered to be an authori-
ty and which is supposed to enlight-
en us. 

Shrl Tangamani (Madurai): The 
Railways have contradicted it. 

Shrl Barish Chandra Mathur: I am 
prep3red to be convinced by what 
the Railway Board has got to say 
about this. I know that the Railway 
Board has issued a small communique. 
I do not know what are the facts and 
what facts are to be contradicted. 
After all, this report has been placed 
before us by certain people to whom 
we give all the credit for app' ied 
research, and it is an institution for 
:which we are paying out of the Con-
solidated Funds of this country. 
1491 (Ai) LS.-6 

They further say: 

''The net contribution works out 
at 16' 59 per cent on the capital 
invested in roads, considering the 
operational payments only, and at 
19' 1 per cent considering all pay-
ments. The net contribution to 
the public exchequer works out 
at 21' 7 per cent on all capital 
invested in the road transport in-
dustry in India in terms of the 
operational payments only and 
in terms of all payments at 25 
per cent not taking into account 
the net profits of the operators. 
Re'ating the net contribution to 
the overall national capital in-
vested in roads and road trans-
port, the rate of return works out 
at 9'5 per cent in respect of the 
operational payments and 10' 8 
per cent in terms of all payments 
by the industry. The study, how-
ever, emphasises the fact that in 
referring to the railways and 
road transport, it does not pit 
one service against another in 
what should be regarded as a 
national transport system with 
many related and inter-dependent 
service." 

I myself have no intention, as a 
matter of fact, of pitting the road 
transport against the railways. The 
railways belong no less to this Gov-
ernment and to this country than 
the road transport. As a matter of 
tact, we are interested in the coun-
try's economic deve' opment. I wish, 
Sir, and I suggest-it is nothing and 
It should be acceptable to the Rail-
ways-that before another Conven-
tion Committee is set up-or much 
earlier than that, preferably eVeR 
now-we must set up a team force 
under the rhairmanship of a promi-
nent non-official who has sound ad-
ministrative and business experience 
to go into the working of the rail-
ways and to examine the structure 
of the financ€lI and say that, we1J; 
the railways are working absolutely 
on sound lines and nothing bette.-
could be done. As a matter ot faet, 
~ teeliBg is that the railways 8M 
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working under certain handicaps. I 
know of certain awards like the Raja-
dhyaksha Award where the Railways 
have been bound hand and foot to 
accept that Award and to make cer-
tain arrangements. I know of certain 
recommendations in this Award. They 
may be academically very sound but 
in the practical field they have no 
value, no meaning. They have im-
posed much unnecessary financial 
burden on the Railways. I do not 
think the Railway Board will have 
that much courage--they will not be 
permitted even by the country-to 
come out and say: ''Let us brush 
aside these recommendations though 
we have accepted them." It is there-
fore that I very respectfully submit 
that we must examine the whole 
thing and we must know whether the 
Rai;ways can give a much better ac-
count of themselves or not. 

Let me very frankly submit, Sir, 
that I am not satisfied with the re-
turn which we are getting from the 
railways. I am happy that it has 
increased. I do hope that some-
thing will be done and that it will 
be increased. But we are not satis-
fied with the acocunts which have 
been given to us. I do not know 
whether the Railways can do better 
or not. 

15 hl'II. 

Therefore, I suggest there should 
be a thorough examination and when 
that complete data is available be-
fore the convention committee, it 
will be in a position to tell us what 
can be done and what cannot be. It 
is very necessary, therefore, that 
IlUch a thorough examination is made. 
It is not the road transport which is 
saying to Us that they are giving this 
percentage of return; it is an inde-
pendent body which is saying it. The 
rai'ways may contradict or refute it. 
But we will have to examine the 
case put up by the railways inde-
pendently. We do not have aU the 
facts before us and 90, the country'. 
mind does get prejudiced. Therefore, 

we should know whether we are 
getting sound return from the rail-
ways, how we should proceed in the 
matter in the third Plan, etc. W. 
should, therefore, examine this mat-
ter thoroughly. 

I have not got any data before me, 
but I wish tha t we get at least Rs. 75 
crores to Rs. 100 crores per annum 
from the railways for the general re-
venues. I do not know whether that 
wi!: be possible, because while I am 
demanding this much, it is also my 
feeling that the railways should re-
tain much more than they have re-
tained as a result of the recommen_ 
dations of the convention committee. 
I think they have strained their ut-
most to spare whatever they possibly 
can, even at the cost to a certain ex-
tent ,,[ the development of railways 
on sound lines and increasing pas-
senger amenities. Rs. 3 crores is a 
fairly good sum, but certainly every-
one in this House would have wished 
for a larger amount. Of course, the 
railways have done considerable 
amount of work in this direction and 
if one trave: s from place to place, one 
finds that so many passenger ameni-
ties have been given. Still, they 
have to cover such a long distance 
that we would like to place in their 
hands a larger amount. 

We find they have strained their 
resources, their development fund 
and their depreciation fund. They 
have not been able to provide for 
their amortis~t;o!1 fund, which is 
very essential. Everyone working on 
this convention committee and also 
on the 1954 committee very strongly 
advocated this amortisation fund. 
This committee also would have re-
commended that, but they found 
themselves physicary hedged by 
certain difficulties. So, the railways 
want more finances, We want rail-
ways to contribute a larger amount, 
which has not been possible. We 
would like a really sound and detail-
ed picture to be placed before u 
regarding railway fares and freights. 
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I very much welcome almost aU 
the recommendations. I strongly 
support every recommendation that 
bas been made by the convention 
committee. They could not bave 
made any other recommendations. 
That is also my view, but I wish that 
a thorough examination is made and 
we are enlightened on this subject. 

I do not say that the railwan have 
not worked very efficiently. After 
partition, when a great vacuum was 
created when the Britishers went 
away, there was a genuine apprehen-
sion even among the Britishers that 
with their exit, there was going to 
be a breakdown. When after a year 
or so, some of them came back for 
certain discussions from Pakistan, 
they really showed their amazement 
that the railway personnel had been 
able to pull through. We bear all 
that in mind and while we pay a 
compliment for the service. which 
are being rendered, I still feel that 
there is utter necessi 'y for a thorough 
examination and a report to be plac-
ed before this HOuse and the coun-
try, to satisfY the eountry on this 
question. 

Shrt N. &. Muni!rfV8IIIJ' (Vellore): 
Mr. Deputy-Speaker, Sir, at the out-
set I may be permitted to convey my 
sense of appreciation of the efficient 
job done by the committee. I do 
not wish to place you in an embllras-
sing position. because you happened 
to be the Chairman of that commit-
tee. Some of the Members have been 
obsessed with some observations made 
in the report. While reserving my 
own observation with regard to one 
or two items. taking the picture as a 
whole, I feel the committee cou:d 
not have done better than what they 
bave done. The committee have 
been faced with genuine ditflculties, 
because considering the report given 
by the Railway Board and the Fin-
ancial Commissioner's report, ana-
lysing them and tabulating them 
would have cast a great deal of strain 

on the Members to come to this con-
clusion. There have been observa-
tions made both for and alainst cer-
tain items. but ultimately, the re-
commendations are of a laudable 
nature, unless they are revised in the 
next convention committee. 

The three observations I would like 
to make are with regard to develop-
ment fund, merger of tax on passeng-
er fares and the amort;s~tion fund. 
At the outset, I do not 1: lOW whether 
railways should be regarded as a uti-
lity service or a commercial concern. 
It cannot be regarded altogether as 
a utility concern. Viewing it as a 
uWity concern, arguments could be 
advanced that with a view to givinl 
better facilities, it should get better 
help from the general revenues. But 
we cannot forget for a moment that 
it is also a commercial concern. What 
portion of it is for utility purposes and 
what portion for commercial purposes 
is a thing which we are not in a posi-
tion to tell and allocate in that way. 

Considering the history of the rail-
ways, years back when the Britishers 
came, the railway was intended only 
lor defence purposes and incidentally 
passengers were allowed to travel. 
That was an incidental advantage 
people were having. Thereafter as 
the railways developed from com(!J' 
to comer, the general revenue had to 
pay if there was any deficiency with 
regard to the administration of t.1t. 
railways. It was found year after 
year that general revenue had to 
make good the loss incurred by the 
railways. So, it was thought fit to 
separate it and provide a separate 
budget for the railways different from 
the general budget. I find that what 
was originally intended to be one of 
favoured treatment is supposed to 
be continuing even after the separa-
tion of the budget. Otherwise, I can-
not find any reason why the develop-
ment fund and the loans taken by 
the railways from general revenue to 
the development fund have to be 
liquidated. It looks as though the 
history behind it justifies that they 
should always depend upon general 
revenue. 
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We cannot forget for a moment that 

after independence, we have develop-
ed the railways and so many strategic 
lines have come into operation. But 
at the same we cannot also forget that 
this is also a commercial concern 
where we have to use some of the 
commercial principles and commercial 
financial and fiscal practices. 

In the Nepa paper industry, for 
examp'e, the loss is taken as one of 
capitalisation. The loss incurred in 
the running of the business is capi:a-
lised. Likewise here also if there is 
not enough development fund and if 
expenditure has been over and above 
the income, it has to be capi alised. 
My only submission is we cannot go 
at this rate every time seeking the 
-fos-ering of the father. I should say, 
the Railway Board is something like 
a child and the general revenue is the 
1ather. How long can this fostering 
go on? I wish the railways improve 
their position and not depend on 
general revenue on any account. 

I accept one thing. The railway 
adminis tra ion are not only going in 
for development of the lines and con-
struction of new strategic lines and 
other amenities, bu~ they also look to 
other concessions. Some concession is 
given even to general revenue by 
reduced tariff rate for P. & T. and Def-
ence. They also give some conces-
sional reduced tariff rate to general 
economy in transhipment of food_ 
grains, goods and industrial materials 
etc. So, in that sense certainly 
they have incurred some losS, but it 
could not be compensated by whole-
sale liquidation of the amount they 
have taken from the general revenue 
and say that for another five years 
more they must be given some a,sis-
tance. Therefore, I would say that in 
sp'te of the advice given by the 
Auditor-General tha t they should 
alwa) 'S look to their own development 
fund for improvement works etc. 
insteai! o~ .eelting assi.!ance from the 

"genera) revenues, the Committee could 
bave <"Orne to .ome other conclusion 

Convention Committee 

other than the one they have arrived 
at. It pains me to find that the Com-
mi ttPe has used the word "aversf!' 
when they say "the Comm"ttee are 
averse to the curtailment or limiting" 
of the funds given to the development 
fund a", in their opiruon, that fund it 
as important as additions financed 
from the capital etc. They cannot say 
that they are "averse" to making any 
suggestion. I do not think there is 
lillY justification on the part of the 
Committee to say that. They can say 
that they are in disagreement with the 
other view or this is inescapable. 

Mr. Depu'y-Speaker: The hoa. 
"Member should not be so averse to the 
use of the word "averse". 

Shri 111. R. Munl5wamy: Very well, 
Sir. Anyway, it looks like that. I 
shall not dilate on that point nOW. 1 
only wish to say that this being • 
commercial concern, accidentally or 
oherwise, they should not look to the 
general revenues for finance. This it 
my first observation. 

Then I come to the meger of 
passenger tax with railway fares. 1 
find from the 1919 Act and the 1935 
Act that the tax on passenger fares 
was not included in those lists. Our 
Constitution was framed on the basis 
of 1919 and 1935 Acts, as far as lists 
are concerned. This aspect of levyinl 
tax on passenger fares was not there 
in either of those AcL~. But since thit 
was there in the Constitu ion the pre-
vious Finance Minister wanted to lay 
his fingers on that and thought ''Why 
not I cast my eyes on that?". He 
thought that they will get Rs. 20 crores 
by way of additional revenue in 1957-
58 and because it is coming from aU 
over the country he wanted to give a 
share to the Sta tes. Because of that 
now every State is having its eye on 
that. Whenever they are asked to 
raise some funds or assess the 
resources they ca!cula te additional 
revenue from this sourCe also. Actual_ 
ly. it is a windfall to the State. I do 

"not mind IL They must get more. B~t 
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because it is included in this list they 
have taken advantage of it. They will 
:Dever give it up unless it is abolished 
tltogether. 

Another suggestion given by the 
J'inance Commissioner is that they 
mall not take it away. Out of that 
amount they shall set apart Its. 12l 
c:rores every year tor the States. It 
looks as though they will only make 
Rs. 7i crores by way of revenue. It 
may give then some money, but Rs. 71 
crores is not such a big sum. Also, 
.... hy should they give the share of the 
States to them through the general 
revenues instead of their doing it 
direct? I do not understand the im-
plication of giving back to the States 
through general revenues. If the 
entire amount is given to the general 
revenues, from that they might take 
Rs. 62' 50 crores and the balance might 
be credLed or debited. 1 do not know 
what it is. It looks as if the Finance 
Commissioner had an eye on thiS, 
because he expects a lot of income by 
this; so he wanted to pakdo this. That 
III why he has done this. 

Every year the officers and the 
Ministry. every wing of th!! Govern-
ment, is looking to this concern, which 
Is the only nationalised concem with 
covetous eyes. The Board has also 
been very careful to avoid all these 
things and not to show the trump card 
when the play is going on. They hav!! 
never shown their trump card. We 
should at least find out what is really 
behind this recommendation. We do 
not have enough records, except the 
report to find it out. Of course, some 
data has been supplied either by the 
Research Branch or the Commit:ee 
Branch. "I'e are at a loss to !mow 
what all hese things mean. What 
we speak i; based only on cursory 
readlll'l! 01 reports and the Jlcant data 
in our possession. Therefore I would 
say that this amount, which is now 
Rs. 70 crores, will have to be shared 
In B proper way. 

Then I want the Railway Minister 
to throw some light on how these 

Convention Committe .. 
Rs. 7'SO crores is to be given. What is 
the method? Is it on the method of 
glvmg dividend to the general 
revenues? The!"e is nothing mentioned 
about it except a bald statement that 
Rs. 12' 50 crores wiII go to the Staty 
annually from the revenue. 

Then I come to the creation of the 
amortisation fund. The previous 
speakers as well as the previous Con-
vention haVf~ referred to the amortisa-
tion fund. Excepting it is a very 
academic proposition I do not find any 
practicality in it. because in the con-
text of a developing economy and in 
the context of all members asking for 
fresh lines, new lines and double linea 
-certain types of lines also they want; 
for instance, in my ovna area they 
want some new lines-how can the 
railways satisfy everyone? It is not 
possible. Apart from that, they have 
sought assistance of a huge loan from 
America and from other countries for 
their developmental activities. They 
have to repay those loans. Having in 
view the repatriation of the dollar lOan 
which we have to pay back and having 
in view the huge commitments of the 
railways in the discharge of their 
func ions in the development of rail-
.... ays. it is not possible to have an 
amortisation fund. With great respect 
to the previous speakers I wou:d sub-
mit that I disagree with the suggestion 
to create an amortisation fund. as hy 
been recommended by the Convention 
in 1954. Because. I am a practical 
man who has understOOd something 
about this. In my ovna budget I am 
not able to save a single pie. At least 
the Government of India have and can 
get large amounts by way of loans, 
because their expenditure is not de~ 

pendent upon their income. Their 
expenditure depends more on their 
capacity to get loans. They can 
always expand the;r income, but not 
a concern. So, in my opinion it is not 
possible to have an amortisation fund. 

Then I want to say that in the Rail~ 
way Board there is a great deal of ex. 
penditure. So far aI fuel charges 8N! 
concerned, though I may be confronted 
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with facts and figures, from what I 
read from newspapers and other data, 
the expenditure on fuel is four times 
now; Or it may be three times. If this 
is due to the addition of new lines 
or increase in rolling s.ock that could 
have been justified. Even then, it 
could not be four times the previous 
figure. It is colossal expenditure and 
it indicates that the administration is 
not tightening up their machinery to 
lee why so much expenditure is 
Incurred.. 

One thing that I now find is that in 
those days the trains used to arrive 
right in time. Every driver was 
anxious to see that the train reaches 
each station in time. Now it is better 
for every driver to see that the train 
does not arrive in time, because then 
he ean get some extra money as over-
time allowance. I have tab'ed a Que,-
tion and the answer given by the hon. 
¥inis:er was that about Rs. 14 lakhs 
er so was being paid in every zone oy 
way of overtime. I do not know how 
overtime came into existence in rail-
ways. Unless the administration is 
strict in its affairs this sort of thinl's 
will continue for ever. I would sug-
gest that any driver who brings the 
train late for any reason with'n his 
control must be given some punish_ 
ment; of course, there are reasons lik .. 
ftoods and others, in which case no-
thing can be done. But if there is no 
justifiable reason, they should not only 
IlOt be given any money but, as a 
mat'er of fact, we must reduce thl'ir 
Alaries or stop their increments. Some 
such thing must happen; otherwise, it 
looks as though • sort of incentive is 
fiven to them to come late. They 
come late because it gives them extra 
money at the end of the month. 

Mr. Dep.ty-Speaker: Does the han. 
Kember suglest in-time overpayment? 

8hrl N. R. Muniswamy: I am quite 
willing If they are given some incen-
tive to reach in time without detri-
lDent to the passengers travelling in 
•• tram. lAt tIl_ not frulpl. over 

any'hing else and come very 
fast. Let them keep up their 
timing, keep to the speed and 
all that. If they come right in time. 
cer ainly we can give them Padma 
V bhushan or something like that but 
not money. Money cannot go. I do 
not know the gradings of these titleo 
tha. are bemg given by the Govern-
ment of India, but whatever it is let 
them be g.ven some certificate or 1o:t 
their children be educated fre ... 
Some hing like that can be done. That 
will work ve-y well instead of givin/! 
them Rs. 15 lakhs Or Rs. 17 lakhs every 
month. It looks amazing. It reflects 
on the admini3tration. I am not say-
ing about the hon. Minis er. He does 
his job very we:!. But unfortunately 
it is not being carrien nut by others. 
So what else could he do? 

Shri lIari-'. Cballdra Mathu.r: Who 
else would do? 

Shri N R. lUuniswamy: If a court 
passes a decree, who is ,0 rl'cover the 
money? It is the amin or the bailiff 
who has to go and execute IUld get the 
mane} back. If the bailiff does not 
do that, the decree will be Il nulli y. 
It wi!! on iy be a pap!!r decree. Like_ 
wise the hon. Mini~ter paS3es orders 
expecting that the staff would do the 
job. There is a hierarchy of officers 
and ul imately the chaprassi has to 
do the job. If hI: does not take the 
fi e, it gets stuck up somewhere. In 
that way, I say that some streamlining 
of .he whOle administration is requir-
ed. They shood ,et an examp'e for 
the other ministries. The Railway 
Board has got a history of its own. It 
has not just come into existence very 
recen ly. It has been there for It 
century or more. The Directors and 
Board Members must give some 
thought to it and see that 'hey stream_ 
line the entire administration, the 
trains reach in time and they also get 
bouquets and encomiums from hOD. 
Members. 
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~~~ ij- ~ «i}"<'I' tT1f;fk <it 
q;r'i<n ~q I 

Shri Tangaman.i: Mr. Chairman. 
Sir, before I deal with the many 
point" I would like to refer to the 
reply given by the Railway Board to 
the re3earch that was conducted by 
the National Council of Applied 
Economic Research at the reque3t of 
the Ministry of Tramport and then 
develop the point to the effect that 
there is no justification for increasing 
the d vidend from 4 per cent to 4' 25 
per cent. On the other han:l there 
is a justification for reducing it even 
further. 

In the studies that they conducted 
they came to two conclusions namely, 
that road transport provide3 means of 
liverhood '0 far more people than the 
Railways and, secondly, the financial 
contribution from road transport to 
the national exchequer is greater than 
that from the Railways in absolute 
terms an i in terms of return On the 
capital invested. These were broadly 
the findings of this National Council 
and to a que_tion which was asked in 
this House on the 23rd November, 
1960. a statement was laid on the 
Table of the House. The question 
number i. Starred Question No. 386. 
This;' what the Railway Board 
KYS. 

The Railway Boud contests both 
Ulese finding~. I shall only refer to 
that portion which deals ..nth the 
eentribution to a.ner&l Revenues. 
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[Sbri Tangamani] 
'!'hey speak about what is known as 
iadirect payments. I am Iluoting: 

" .... in doing so, have complete-
ly ~ored the colossal 'indirect 
payments' made by the railways 
to the nation. Taking only coal 
and foodgrains, the railways ean 
quote competitive rates on a basis 
slightly lower than the minimum 
rates that can possibly be quoted 
by road carriers; but then the 
nation's freight bill on account of 
these two items alone would go 
up by over Rs. 100 crores per 
year. The Council should 
reasonably have shown all this 
and other similar enormous 
amounts as the 'indirect contribu-
tions to the exchequer' made by 
the railways, since, so far as finan-
cial benefit to the nation is con-
cerned, it makes no difference 
whatsoever whether the railways 
charge lower rates in public inter-
est, or charge higher rates and 
then make larger direct contribu-
tions to the public exchequer." 

'!'hey continue: 

"Several other important as-
pects 01 the railways. which have 
a bearing On the contribution of 
the railways to the public ex-
chequer, direct and indirect, have 
a),o not been touched upon in the 
Council's report. To illustrate, 
the railways are utilised as an 
instrument 01 Government policy 
as ideal employers; in the regional 
development 01 the country with 
dispersal 01 !>COnomic activity by 
adjustment of freight rates; in the 
promotion 01 exports etc. There 
are also a number of public ser-
vice obligations placed on the 
railways leading to uneconomic 
operation; opening 01 new lines 
and continuance 01 branch lines 
for opening up the country. even 
though there may be no economic 
justification, large and varied 
concessions for travel; very low 
passenger fares (suburban traftlc 

Convention Committee 

in the Bombay region is charged. 
at one Naye Paisa per mile _ 
season tick~ts) etc." 

They have categorically put O'D 
record that they are now contributin. 
indirectly Rs. 100 crores on two items 
alone, namely, transport of food-
erains and coal. When such a contri-
bution is being made to the General 
Revenues is it fair, I ask, in all 
sincerity that we should go to the 
General Revenues with a beggar's 
bowl? We have not only contributed 
Rs. 100 crores but each year we are 
I9ing to contribute more. There is a 
justification and there is a strong case 
for not contributing even that 4 per 
_to 

Shri Naushir Bharucha: May I know 
whether Shri Tangamani is aware of 
tile fact that in America private rail-
ways also contribute similarly not 
merely Rs. 100 crores but a great deal 
more an:! yet they pay not only inter-
est but dividends to their share-
bQlders? 

Shrj Tangamani: If this Its. 100 
crores is also taken Into account, it 
may go up to even 12 percent. 
Naturally. I do not suppose the hon. 
Member would really want 12 per 
cent. 

Shri Harish Chandra Mathur: You 
cannot take out only these two items. 
You have got to take the entire 
treigh t structure. 

Shri TaIIoPmaal: If you take all 
the items, it may go up to more than 
Rs. 160 crGres. They have mentioned 
not only Rs. 100 crores but have also 
mentioned the other thing£, namely, 
carrying out the national policy etc. 
They also say that they have to run 
uneconomic lines and they are extend-
ing concessions. I remember on so 
many occasions questions were asked 
and the hon. Minister was pleased to 
reply that for transportinl! certain 
articles inside the country, like lIand-
loom, there has been a concession. W. 
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have been demanding that there should 
be concessions for articles like 
. matches, more and more concessions. 
We would certainly fight with the 
Ministry and get it. 

Now, having contributed so much 
directly and indirectly, is it fair to 
a,k the Railways to contribute more 
to the General revenues and then go 
with a special request that they must 
allow Us to do certain things. That is 
my main point. If we take the figures 
for the pa>t 10 years, you will find that 
the 1949 Covention fixed the dividend 
at 4 per cent. From 1950-51 to 1954-
55, the amount that has been paid by 
way of dlvidend is, Rs. 32'51 crores in 
the first year, then Rs. 33 '41 
crores, 33'99 crores, 34'36 crores and 
Rs. 34'96 crores in the last year. That 
shows that in the fifth year, they were 
getting Rs. 2'45 crores more, that ill 
'1'54 per cent. That was the effect of 
the 1949 Convention. I am coming to 
the next Convention. If we take the 
1954 Convention, in the five years 
which were sought to be covered in 
this Convention, from 1955-56, the 
amount paid is Rs. 36'12 crores in the 
first year, then 38'16 crores, 44'40 
aore5. 50'03 crores and 54'43 
crores in 1959-60. That shows, com-
pared with the first year, the money 
that is being paid in excess is Rs. 18:31 
crores, that is 50'7 per cent more than 
what was being paid in the first year 
when that Convention came into 
existence. The year 1960-61 is 'also 
eovered by the 1954 Convention by 
virtue of the Special R",solution 
which was passed in this Hou'e on 
28-4-59 and endorsed by the Rajya 
Sabha on 8-5-59, for extending this 
period up to 31-3-61. As the House is 
aware, the hon. Minister last year, 
when presenting the Budget, on 
18-2-59, stated that the new freight 
structure has been brought into effect 
from 1-10-58, that on the expenditure 
side, the Pay Commission's report is 
awaited and that it is necessary that 
the Committee should make proposals 
synchronising with the Plan period. 
For these three reasons, we extended 
the period by one year. In thi.s year 

Convention Commmef. 
1960-61 also, the dividend that is going 
to be paiJ is on the increase, that ill 
as. 57:27 crores. That is on tile 4 
per cent ba.is. On the basis of the 
report that has been submitted by the 
Railway Board to the Convention 
Commit'ee, we find that for the 5 years 
from 1961-62, at the rate of 4 per cent 
on the capital-at-charge, it would be 
&S. 60'83 crores in the first year-I am 
not going to give the figures for thlt 
other years-and in the final year, it 
would be Rs. 84' 73 crores, that ill 
Rs. 27'46 crores above what has been 
paid in the last year of the previoWl 
Convention, or 47'92 per cent. That, 
I consider is On the high side. WhY 
should we now increase it to 4'25 
per cent whlch will bring in the final 
year Rs. 90'03 crores and Rs. 64'63 
crores in the first year. That mean!', 
from Rs. 117 crores, which is going to 
be paid in the year 1960-61. in tha 
last year of the Second Plan, in ~he 
last year of the Thlrd Plan, we will 
pay Rs 90 crores. I would certainly 
like the hon. Minister to apply hill 
mind to this because the HOuse will 
probably accept this Resolution. If in 
the same way as the hon. Minister 
came before this House in February 
1959 for extending the period of the 
1954 Convention for a turt'oer period 
of one year, I humbly submit that 
this matter may be further gone into. 
Actually. there is a case for redudnl 
it becaUse the han. Minister himself 
when he introduced this Resolution 
said that the average rate of interest 
is now standing at 3' 58. I will put 
it as simple arithmetic. We pay at 
" per cent. They get a 4 per cent 
benefit. If that money is going to be 
given for interest, it is going to be 
3:58 per cent. There is a caSe for 
reduction. I believe I have said 
enough on thls partiCUlar point. 

I must also congratulate this Con-
vention Committee for touching upon 
certain important points whlch the 
previous Convention Committees, the 
1949 and 1954 Convention Committees 
did not go into. I am referring to 
the recommendations 3 and 4. The 
annual loss on account of strategic; 
lines will ,be borne by the Central 
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[Shri Tangamani] 
Government. While the dividend in 
respect of the capital at charge of 
the North East Frontier Railway 
()ther than the clearly strategic 
p:>rtion thereof, will be at the average 
borrowing rate of the Central Govern-
ment; in computing the capital at 
charge, neCe5Sary adjustments will 
also be made for over _capitalisation 
for new lines as recommended by the 
Railway Convention Committee of 
1954. I certainly welcome this provi-
sion. I need not say much on this 
particular point. 

Enough ha5 been said about depre-
ciation a15o. That is also an issue to 
which the Government should give 
pointed attention. I am inclined to 
agree with Shri Naushir Bharucha, not 
for the reasons advanced by him, but 
because I can imagine the position, 
unle,s we scientifically work out on 
the basis of costing. Costing may not 
have developed to such an extent. 
But, still in every industry that is 
being attempted. We get somewhere 
nearer. In the same way, we should 
not shelve this issue. An a'tempt must 
be made. Instead of Rs. 70 crores, let 
it be Rs 140 crores, I do not mind. 
Let us know how much will be the 
cost of replacement and renewals and 
for modernisation of the Railways. 
Otherwise I find in certain areas, old 
rails which ought to have been re-
moved long ago are still there. If we 
provide here Rs. 100 crores, which 
has got to be provided each year, and 
if some rephcement 's not made, I 
can come before the House and 
ask the Government why it 
has not been done. If every 
year Rs. 140 crores are required, 
an'1 we are not able to provide the 
full depreciation, but provide only 
Rs. 70 crores, then we can at lea.t 
ask them to show us 50 per cent 
results. There will be some basis. 
The time for ad hoc basis has gone. I 
would lik~ to know on what basis we 
have arrhed "t this figure of Rs. 70 
crore.. The Railway Bnard make! 
_OMe kind of a calculat'on and they 
eon1e al'd ny, for the next ftve years, 
depriciation will be Jt.. 350 erGr.. 

Contlention Committee 

That amount divided by five gives 
Rs. 70 crore3. We have been paying 
Rs. 45 crores. For the next five years, 
it will be Rs. 70 crores. To my mind, 
that would be arbitrary and ad hoc. 
Even if it is Rs. 200 crores, I '::0 not 
mind. It must be placed on a scienti-
fic basi5. Let us not postpone the 
issue for the beginning of the fourth 
plan period. This is also an issue to 
which pointed attention should be 
given by the Ministry even after Reso-
lution is adopted. 

On my next point. many Members 
have already spoken. That i~ the 
question of merging the passenger tax 
with the fares. From the 1st of April 
1961, these are going to be merged. 
Here, my humble submission is thi5, 
we have now provided contribution to 
the various State Governments. The 
figures which I have got from Report 
show that year after year this is on 
the increase, from Rs. 12 '24 crores to 
Rs. 12'77 crores. It may go up. Even 
now, I say, let it be on record that 
at the end of the Third Plan as a 
re,ult of the merger of the new tax 
with the fares, collection will not he 
Rs. 70 crOTeS, but it will be much 
more. Why should that Rs. 10 crores 
or 15 crores or 20 crores, which is in 
excess of Rs. 70 crores go '0 the Gene-
ral revenues? 

We find that every State Govern-
ment comes before the Planning Com-
misdon with a certain plan' it .tates 
that it has worked it out an ' the State 
legislature has gone into it in 
much greater dotail than the Planning 
Commission; that it has not forl!"tten 
the overall picture of the country. 
And if a reduction is made in their 
plan allocation, they fight against it. 

We also find that most of the news-
papers have written editoriaL on this. 
The Hndu has put it tha' more than 
Rs. 12'5 crores going to the central 
revenues; but it does not go to the 
extent of saying that the whole of it 
should go to the State revenue. So 
this kind of arbitrary fixing of only 
RB. 12" e1"OIa to th. State is .-0 not 
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based on scientific method. There 
should be a provision for giving more 
to the 5Lales, in whatever form possi-
bJe. 

The next point is about amenities. I 
can anticipate the reply of the hon. 
MinUer. He will say that the com-
mittee has only recommended a mini-
mum of &S. 3 crores for passenger 
amenities. At least, let Us have some 
kind of com alation that any amount 
over an:! abOVe this Rs. 12'5 crores 
collected as tax will form part of the 
amenities fund. Passenger amenities 
should get top priority, particularly 
third class passengers. Now third 
class bogies are being rapidly replac-
ed, more rapidly than the first class 
bogies; and I welcome it because it is 
proper. In fact, let all the rickety 
thirrl class bogies be replaced first 
before the first class bogies are 
replaced. 

Sbrl Jaipal SiDl'b (Ranchi West-
Reserved-Scb. Tribes): No, no. 

Sbri TlIDpmanl: If this is accepted, 
It will be agreed that the sum of &S. 3 
crores is very paltry IIDd should be 
Increase:!. 

Then I would like to make one or 
two general remarks. I find that the 
return on the quarters il only 2'5 per 
cent. This i~ essential for the rail-
wavs, but I would recall what the 
E~imates Committee has said regard-
ing th" construction of bungalows at 
Chanakyapuri for officers where we 
do not j[et a return of even 0'5 per 
cent. 

I also find that during the last five 
years there has been a fall in the high-
rated traffic of the railways and an 
Increase in the low-rated traffic like 
iron are and coal. The high-rated 
traffic obviously is being diverted t. 
road transport. 

I am glad the Railway Board w 
watchin, carefully attempts made by 
other agencies to paint • picture of 
the raiIw~ without takiq all tile 

facts into consideration. It is very 
welcome. 

The passenger tax is like any other 
tax in the sense that whenever a tax: 
is imposed, no question of withdraw-
ing it ever arises. So, here it is being 
merged with the fare itself. I would 
like to know from the hon. Minister 
whether during the Third Plan there 
will be no increase in railway fares. 
I am asking this in all sincerity on 
the basis of certain pronouncements 
about the Third Plan. They say they 
are going to hold the price line. If 
that is so, let US also hold this line. 

Sbrl Jaipal Sin,b: How can he say 
that? He may not be in office by then. 

Shl'l 1'anpman1: If he gives an 
assurance ..... . 

Shrl J'aipal 'SinI'h: His assurance 
has no meaning. 

Shrl TllDpman1: •••. he or his 
successors and we or our succeSSON 
will be able to see that it is carried 
out to the letter. 

In conclusion I would like to lillY 
that this merger of the tax in the 
passenger fare, although it may brine 
lome benefit to Members of Parlia-
ment, will not bring any bene!!t ta 
the users. I would have certainly 
welcomed at least some rebate heine 
given to these users. 

I would request the hon. Minister 
to give his pointed attention to the 
three or four points raised by me, 
and I will be happy to hear his reply. 

Ilft ri ""'" lim (~::r) : 
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811rl JqJlvan Bam: It ls reall7 
. very encouraging to find an abundance 
of goodwill to the railways, in this 
House, and 1 am grateful to the Mem-
bers for all the kind wol'ds that have 
Ixen said about Uhe railway,- Some _ues which were not quite germane 
to the discussion of the subject-matter 
before the House have been brought 
In, and 1 propose to take notice 01. 
lIOIIle of them first. 

Sbri Harish Chandra Mathur started 
by saying that the conlition of the 
railwaY9 in European countries was 
BUch that any comparison between 
them and the Indian Railways wall 
not quite proper, and to quote his oWD 
words, he said that this is a compari-
lOll between incomparables. Having 
said so, he lap3ed himself in'o the 
tame mistake, when he tr'ed to com.. 
pare the 'Ind·an Railways with road 
transport. To quote his own words, I 
would say that he was trying to 
compare the incomparables. I do not 
propose to go in'o the details. 

Shri Tangamani has quo'ed some 
statistics from a reply given by the 
Railway Minister in this House in this 
regard. 

When I say that It is a comparisOli 
between incomparables, I shall simply 
draw Shri Harish Chan1ra Mathur's 
attention to the working condition on 
the railways and in road transport. 
Again, I would say that it is a com-
pariSOn between incomparables. This 
great organisation in their research ill 
economic affairs perhaps forget that 
a rnajGr portion of this income is 
derived from road transport in big 
cities like Delhi, Calrutta and Bombay 
ete. where the rarways do not fune-
tlon at all. But t;hese are some of the 
obvious facts whi"h do not require 
IllllY' h\.(h attainmeont of economic 
acumen, but even a layman with a 
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[Shri Jagjivan Ram] 
modicum of commonsense will ~ 
that it is a comparison between in-
comparablea-

Shri Barish CJwadra Mathlll': That 
modicum of commonsense was lack-
ine in that organisation? 

Shri JagjiYu Ram: Of course, it 
might be; it does not mean th'at a man 
who has been termed as an economist 
necessarily possesses commonsense. 

These are obvious facts, without 
eoing into details and statistics. When 
one venture; to compare incompara-
bles, such fallacies are likely to arise. 
Not only are they likely to arise, but 
they are bound to arise. For ins-
tance, there is difference in the work-
ing condition of the railway em-
ployees and the working condition of 
the employees engaged in private road 
transport. It is one factor which 
requires very minu'e investigation by 
an organisation which may carry out 
that investigation with objectivity 
and not with a set purpose of sup-
porting one party or the other. I 
have always said that I am one of 
those who do not believe that there is 
any apprehension of any real com-

. petition between the railways and road 
transport. In our country, there is 
ample scope for the development of 
the two. They can function very suc-
cessfully as complementary or supple-
mentary to each other. I have never 
felt that there is any scoPe for any 

. cu'-throat competition between the 
two. Any comparison between the 
two is a comparison between incom-
parables. Then'fore, I attach that 
much importance to the Report quot-
ed by Shri Ma'hur that it deserves, 
and nothing more. 

The whole question has been refer-
red to a very eminent person. Per-
haps the House is aware of it, that 
the question of coordination between 
railways and road transport has been 
referred to Shri K. C. Neogy who 
heads a high-power Committee which 
is examining every aspect of it. I 
repeat in this country there ia ICOpe 
for the development of both. 

COfttlention Committf!c 

Certain points have been raised .. 
regards the recommendations of lhe 
Convention Committee. Some have 
arisen out of misapprehensIOn. for 
which there is not much justification. 
Some issues have been raised; in 
respect ot these, perhaps the Members 
have not cared to read the material 
available in the Library ot the House 
or the material that was supplied by 
the railways to the Committee. 
Whenever Shri Naushir Bharucha 
speaks on any subject, he brings to 
bear upon it some informed opinion. 
This time he lacked that. Perhaps 
he had no time to go into the material 
available in the Library ot the House. 

Shri Naushir Bhamcha: He left pre--
cious little time tor anybody to get at 
the ma terial. 

Shri Jagjivan Ram: One thing that 
he made capilal of was in regard to 
the structure of the capital at-charge 
on the railways. The 1949 Convention 
Connnittee--I presume that he haa 
looked into their Report--on whose 
recommendation the principle of pay-
ing dividend at a percentage of the 
capital at charge was first adopted, 
went into great detail in regard to 
the capital structure. Detailed in-
formation in regard to this is also 
given in the annual published block 
accounts of the Indian Government 
Railways which are submitted to 
Parliament with the Appropria'ion 
Accounts. So it Shri Naushir Bha-
rucha will refer to these two docu-
men's, he will find that what he hal! 
expressed here was not quite justified. 

18 Jus. 

Shri Nayar has already clarified a 
point raised by Shri Bharucha that the 
element of over-capitalisation has not 
been precisely determined. Detailed 
Information on this point which WII! 
made available to the committee indi-
eated how this matter was examined 
in consultation with the Comptrnller 
and Auditor-General and the Minisb)' 
of Finance. 
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Smi Bharucha and some other hon. 
Members pointed out that the avera,e 
ra e of interest would be higher than 
3'58 per cent. if alJowanc., is made for 
the higher rate of interest which is 
charged by the World Bank on loans 
obtained for Railway purposes. Actu-
ally, such loans constitute only a very 
small propor~ion of the total capital-
at-charge. And, even allowing for 
such higher rates in respect of them, 
the average rate at present would 
come to only about 3'7 per cent so that 
the rate of 4'25 per cent recommend-
ed by the Committee would still allow 
an element of contribution over and 
above interest. 

There is not merely this element of 
contribution which contributes towards 
the general welfare of the country 
but there are also other indirect con-
trlbutions of a SIzeable nature made by 
the Railways. Some of them have 
been alluded to by some han. Mem-
bers in this House. 

At this stage, I would like to make 
One thing clear. The way in which 
I look at the general finance and rail-
way finance is not as if they are con-
tradictory to each other. I look at 
them as complementary to each other. 
The General Finances can hardly 
afford to ignore the soundness of the 
Railway Finances and the Railway 
Finances can hardly afford to ignore 
the interests of the General Finances. 
So. the two wings have to function in 
a way th'at the interests of both the 
finances are looked after properly. 
And. as I have said, there is nothing 
which milita'es against each other. 
Looked at from this aspect. it is quite 
proper that the Railways should make 
some contribution to the General Re-
"enues for the general welfare of the 
community as a whole. 

Another thing that was raised in this 
CDnnection was whe'her ~ Rail-
ways are a purely commercial concern 
or a utlli~ ~p.rvice. As I said in my 
opening remarks, I han always look- • 
ed upon the Railways as a commercial-

Conventioft CommitU-e 
cum-utility service. It is not a pW"el)' 
commercial undertaking and it is not 
a purely utility service. An element 
of both have to be coordinated in it 
and, therefore, it should be regarded 
as a commercial-cum-utility service. 

When our objective is to establish 
a socialist economy in the country. 
more and more enterprises will be 
started or undertaken or taken over 
by Government. And, ultimately. 
Government will have to depend more 
and more upon the revenues from 
these nationalised undertakings for 
the development of the country and 
for the welfare of the community. 
And, if these two basic requirements 
of the country have to be met, the' 
nationalised undertakings will have to 
make a contribution for the develop-
ment of the country a5 well as for 
the social service that may be 
required for the community. And.-
the Railways, as an important nationa-
lised undertaking, will have to set an 
example in this direction as well. 

Therefore, when the question of 
dividend to the General Revenues 
came and some friends felt that it 
should be 4 per cent and some friends 
felt that it should be le5S than 4 per 
cent, I agreed that it should be 4'25-
per cent. 

My justification for that is this, that 
if we want to encourage socialist eco-
nomy in the country we will have' 
more and more to depend on our own 
finances and these nationalised under-
takings will have to make a contribu-
tion for developmental works as well 
as for unproductive works. There-
fore, the Railways will have to make 
this contribution. There are indirect 
contributions also--I do not propose 
to go into the details of that-because 
th" Railways as a utility service and 
not as a purely commercial under-
taking will have to undertake certain 
obligations for serving the community. 
We are doing that in the nature of' 
concessional rates con~essional freights 
and other things: That again is one 
factor where the comparison betweea-
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the road transport and the Railways is 

.a comparison between two incompa-
rabIes. 

Sbri Barish Chandra Mathur: You 
have a lot of nationalised road trana-
port now. 

Shri Jagjivan Ram: The hon. Mem-
ber forgets that nationalised road 
transport is only passenger transport. 

Shri Barish Chandra Mathur: In 
Bombay they have got both. 

Shri Jagjivan Ram: The,. have not 
got. 

Shri Barish Chandra Mathur: They 
have got it in Himachal Pradesh and 
Kashmir. 

Shri Jagjivan Ram: The goods tran-
sport is hardly nationalised, except, 

-may be, in Himachal Pradesh and 
Kashmir, and the day goods transport 
is nationalised I think all these argu-
ments that are being urged will disap-
pear. 

Shri Barish Chandra Mathur: They 
.are making good profits in U.P. 

Shri Jagjivan Ram: In Bombay 
they have given it uP. 

A question was raised as to on what 
basis allotment to the depreciation 
reserve fund is mad". I would like 
briefly to clarify the position with re-
gard to the basis on which the Com-
mittee has recommended a contribu-
tion of 70 crores per annum on the 
average in the Third Plan period to 
the Depreciation Reserve Fund. De-
tailed figures of expenditure on capital 
aRsets are fully available, and the 
<::ommittee took note of the fact that 
an annual average provision of 70 
crores would be 3'8 per cent of the 
-average capital at charge. Locomotives 
and wagons are assumed to have 
·,.bout 40 years of life and carriages 
'about ao years life, while track, build-
,jngs and bridges have much longer 
~ves. Th~ provlsiona.t 3'8 per. cen~ 
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would thlla not only cover provision 
on a straight line basis, with reference 
to an overall average of 40 years I fe, 
but will also allow, in addition, for 
provision to meet a part of increased 
costs at which replacements have to 
be done. The information given to 
the Committee indicated the actual 
renewals that are anticipated to be 
done in the five year period 1961-66. 
Even over a sufficiently long period, 
from 1939-40 onwards, the Railway 
Depreciation Fund has met all the 
demands on it in regard to replace-
ments, in that the balance at the eneS 
of 1939-40 was Rs. 31 crores as against 
which a balance of Rs. 21 crares is 
anticipated at the end of 1960-61. In 
other words, the Fund' has me~ all the 
obligation., arising out of renewals de-
fecred during the war and post-war 
years, as well as those inheri ted from 
RaJ ways taken over by the Central 
Government in this period, and at the 
same time has met the effect of in-
creased cost of replacement. This 
long-range picture will ind",ate how 
the ~ontribution has not been on any 
"rule of thumb" basis. It will also 
be conceded that the problem, in the 
case of Railways, who have innumer-
able assets crea'ed at d'fferent dates 
with differen t costs, is not as simple 
as the case of a single plant taken al 
example by Shri Bharucha for which 
depreciation provision on a simple 
basis is readi 'y possible. I am not sure 
if Shri Bharucha was serious in sug-
ges'ing an increase of the annual ap-
propriation to depreciation fund by an-
other Rs. 20 crores over wha' the com-
mittee has recommended. This cannot 
but limit the scope for payment 01 
dividend to general revenue, which 
Shri Bharucha himself has pleadecl 
should be higher than the 4'25 per 
cent recommended by the committee. 
I cannot also believe that Shrl 
Bharucha was serious when he refer-
red to the deficiencies in passenger 
coaches. There are certain deficien-
des and efforts are being made to 
remove them. But the problems with 
which' the ,railways are faced are 
known to Shri ~harucha ,,8,150: ~ 
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problem of pilferage and vandal.i!;m 
even in the new coaches, in the elec-
tric coaches near about Bombay, for 
example. 1 do not mean that it is 
restricted to Bombay, but it is a great 
problem where the eo-operation of 
everybody is necessary it the railways 
are to face it. 

I do agree that some coaches are 
old. I do not want to keep anythin& 
from the House. oui programme in 
the first phase was to concentrate more 
on the replacement of third class 
coaches rather than first and second 
class coaches. In the com,ing year, 
we have a programme to manufacture 
first class coaches also and then we 
will be in a position to replace them. 
But that was not due to any paucity 
of funds in depreciation reserve. That 
was due to the policy of Government 
and I think that was a policy which 
was welcomed by the House itseH. 

Naturally the House has felt that 
the allotme;;, of Rs. 3 crores for pas-
senger amenities is not an adequate 
allotment. As is clear from the re-
commendation of the committee, this 
amount is the minimum and as I told 
the House while proposing this reso-
lution, every effort will be made to 
increase this allotment in order to 
meet the minimum requirements and 
basic amenities. As the House is 
aware, we have made fairly good pro-
gress in providing minimum ameni-
ties either at the stations or on the 
trains. It is constantly our endevaur 
to provide more and more amenitil!l 
both at the stations and on the trains. 

Some hon. Members referred in 
particular to the suggestion of the 
Comptroller and Auditor General for 
altering the scope of the development 
fund SO as to limit the expenditure 
from the fund to what is actually 
available as railway surplus. The 
committee went into this question and 
considered that this will mean either 
postponement of works which are 
essential, but which are not directly 
remunerative, or charging of such 
works to capital, neither of which the 
House will agree Is desirable. 

A verbatim copy of the note of the 
discussions of the Railway Board ofti-
dals with the Controller and Audi-
tor-General was furnished to the 
Committe~ with all the relevant infor_ 
formation in this connection. 8hri 
Nayar, perhaps, said that whatever the 
recommendation of the Comptroller 
and Auditor-General was, that Wall 
not available to the Convention Com-
mittee. PerhapS he had no time to 
look into the memorandum which 
has been made available to the mem-
bers of the House in the library of 
Parliament. 

Then some hon. Members referred 
to the deferred payment of dividend .in 
respect of crtain unremunerative lines. 
It i~ never the intention either of the 
Convention Committee or the Rail-
ways that these deferred paymenU! 
will not be paid to the general financee. 
As and w!ien these lines ~ earn-
ing and there is a slH'plus over and 
above the dividend for the year con-
cerned, the arrears of the deferred 
dividend will be paid to the general 
revenues. 

Then Shri Mathur raised the ques-
tion about the efficiency and sound 
tunctioning of .. ailways. I have never 
claimed that we have attained opti-
mum efficiency and, perhaps, 
I will never claim that. Because, in 
any dynamic organisation whiah is 
charged with serving a very important 
field for the development of the coun-
try, any attitude of complacency will 
not be desirable. Therefore it is al-
ways our effort to increase the 
efficiency of the railways and also to 
see that the railways are functionin, 
on sound lines. People from other 
countries with critical eyes for com-
plaint, not as tourists or sight-seeI'll 
but as those who had to lrtudy the 
functioning of bhe railways have paid 
ccmpliments to the mlwaymen and 
to the railway officers who are manag-
ing the affairs of the railways so 
efficiently and on a sound basis. 

Shri Barish Chandra Mathur: In this 
connection I referred to certain re-
commendations that have been forced 
upon the railways; I particularly re-
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ferred to the re<!ommendations of the 
Rajadhyaksha Committee, which 
meant a lot of financial burden and 
which are of very little practical 
",alue. You cannot do without them. 
I wish these are examined and our 
expenditure reduced. 

8hri Narasimhan: He was speaking 
in favour of the railways. 

Stui Barish Chandra Mathur: I was 
speaking realistically, neither in favour 
nor against. lpaid compliments 
when they are due. 

Shri Jagjivan Bam: I am grateful 
for this ciarification, as it is a com-
pliment to the railways. When a high-
powered commitee examines and re-
commends certain amendments and 
modification to the award of Rajadhy-
aksha, I as a practical man will have 
to consider whether it will be posal-
bleto implement those recommenda-
tions Once certain concessions have 
been· given to the working class it is 
very difficult to withckaw them.. It is 
not only diftlcult but I am one of those 
who believe .... 

Shri BarIsh Chandra Mathur: At 
least I for one thought that you are 
a strong Minister. 

Shri Jattiivan Bam: Even if I am a 
strong Minister and of course, I am a 
strong man too. I will request my 
friends to remember that our ob-
jective is the establishment of a socia-
list society. What does it mean? 

Shri Barish Chandra Mathur: At a 
wayside station there is hardly one 
hour's work and still you must have 
all the staff. That is what Rajadhya-
kaha Committee has recommended. 

Shri Jagjivan Ram: We will now 
have to change the conscience of 1Ihe 
nation about work; that will have to 
undergo a very radical change. In 
other countries. the same man can 
function as station master, pointsman, 
waterman and even as a porter. That 
will take some time before we can 
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envisage a stage where a man will 
perfonn all the tasks in our country. 

Shri Barish Chandra Mathur: I 
want much less than that. 

Shri Jagjivan Ram: It is not only 
hard work or simple work but it is 
also the social prestige conception 
which stands in the way. I was .. ead-
ing with interest that in many places 
abroad, on a wayside station there is 
station. He gives yOU the tickets and 
when the train is to come he sets the 
points. If some passenger wants a 
glass of water he gives that to him. 

Shri Narasimhan: Rings the bell 
also. 

Shri JagJivan Ram: He rings the 
bell and also cleans his own room. 
But the minimum that We require if 
we have to start a station, the Irst 
necessary thing will be a station 
master, of course, but a sweeper as 
well, even if there is nothing to 
sweep. But for that we are not to 
blame Mr. Justice Rajyadhyaksha. We 
have to blame our social set-up. 
Therefore I say that even if we are 
to set up a committee and that com-
mittee recommends modifications of 
the recommendations of the Rajya-
dhyaksha Committee, will We be in. a 
position to implement that recom-
mendation? As a practical man I 
think that if I can have an idea in 
advance of the possible recommend-
ations and it appears that I am not 
likely to implement them, it is better 
not to set up that committee. 

Then I said that when we are going 
to have a socialist society those who 
have been employees and workers 
they also look up to a stage where 
tileir standard of living will go up, 
working conditions will improve and 
the distinction between officers and 
staff, SO far as working conditiO'IllS and 
various other facilities are conce.-ned, 
will gradually disappear. Perhaps cer-
tain recommendations of Mr. Justice 
Rajyadhyaksha which have been im-
plemented are a welcome feature and 
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1 will be the last person to get them 
mod~d, even if it means some ex-
penditure to the Railways. 

As I have said, there is a funda-
mental difference between the private 
road transport and the Railways. We 
have to function as a nationalised un-
dertaking, functioning as a public uti-
lity service and even as a commercial 
undertaking to see that we set an ex-
ample how an employer treats his em-
ployees who are common partners in a 
nationalised undertaking. Therefore I 
feel that there is no necessity for 
setting up such a committee. 

Shri Braj Raj Singh has said some-
thing about pilferage of coal at certain 
stations. I will not claim that on the 
Railways there is no pilferage of coal 
at all. A few days back Shri Braj 
Raj Singh mentioned this to me and 
I welcome the fact that he offered some 
suggestions by w·!tich this pilferage of 
coal could be detected and those who 
are engagin'g in it could be punished. 
I am going to take certain action on 
that. I shall be grateful to hon. Mem-
bers if they will bring any such inci-
dents to my notice. As I have said, 
I do not deny that there is a certain 
.mount of pilferage of coal on the 
Railways. Coal is a commodity in 
which there is a chance of pilferage in 
the way it is transported. There is pil-
ferage of other things also. Wbenever 
we detect this, we ~ to take ,precau-
tionary measU1"e6 and when people 
who are guilty of such lapses are 
detected, I take very serious notice 
of them. I give the maximum punish-
ment that I can give whether he is an 
officer Or a member of bhe sta1f; whe-
ther he is Class I, II or III it does 
not make any difference so far as I am 
concerned. '1 will be thanful to Shri 
Braj Raj Singh if he will ·bring, apart 
from this, other instances, so that I 
and the Railway Board may take ac-
tion in such matters. 

I have nothing much to say. Let WI 
hope that the soundness of bhe Rail-

way finances will continue and the 
Railways will be able to serve the na-
tion and in addition go in with its pro-
gramme of development with renewed 
energy, efficiency and devotion. 1 am 
again thankful to the House for the 
gOOd and encouraging words that they 
have said about the Railways. 

Mr. CbaIrman: I will now put the 
substitute motion of Shri NaU9hlr 
Bharucha to the vote of the House. 

Shrl Jagjlvan Ram: He is withdraw-
ing it. 

Shrl Nausbir Bharaeha: No, nO. 

The substitute motion \Das put and 
negatived. 

Mr. CbaIrman: The question is: 

''That this House approves the 
recommendations contained in 1lhe 
Report of the Committee appoint-
ed to review the rate of dividend 
which is at present payable by the 
Railway Undertaking to General 
Revenues as well as other ancil-
lary matters in connection with 
the Railway Finance vis-a-vis the 
General Finance which was pre-
sented to Parliament on 30th 
November, 1960." 

The Resolution was adopted. 

Shri Nausbir Bharaeha: The Rail-
ways have won against the General 
Revenues. 

111.%7 hrs. 

·DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 1960-61 

Mr. Chairman: The hon. Minister. 

The Deputy Minister of F'iDaBM 
(Shrimati Tarkesllwarl SIDha): Now, 
the other Members will speak.. I do 
not have to move bhe Demands. 

·Moved with the recommendation of the President. 




